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Wednesday, November 18, 1959/
Kartika 27, 1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[M r Speake-r in the Chair]

ORAL ANSWERS TO QUESTIONS

Delhi Transport Undertaking:

('Shri S. M. Banerjee:
•77.  ̂ Stari Shree Narayan Das: 

I^Shri Prakash Vir Shastri:

Will the Minister of Home Affairs 
be pleased to state

(a) whethei it is a fact that the dis­
pute between the Delhi Transport 
Undertaking Workers’ Union and the 
Delhi Transport Undertaking for which 
there was some agitation some months 
ago, has been settled, and

(b) if so, the nature of settlement 
arrived at’

The Minister of Home Affairs (Shri
O. B. Pant): (a) No.

(b) Does not arise

Shri S. M. Banerjee: May I know 
whether it is a fact that even today 
many employees including the Pre­
sident and the General Secretary of 
the recognised D T U Workers’ Union 
are suspended and that about 700 
workers are on charge-sheet? If so, 
what steps are being taken by Govern­
ment to settle this dispute7

478

Shri O. B. Pant: The Conciliation 
Officer of the Delhi Administration at 
one time tried to intervene in the 
matter and to bring about some sort 
of an understanding. His efforts, how. 
ever, did not ultimately bear any 
fruit So far as the present situation 
is concerned, I do not think that 700 
workers have been deprived of their 
jobs

Shri S. M. Banerjee: No, not
deprived of their jobs, but charge- 
sheeted My submission is that 700 
employees are on charge-sheet and 
about seven 01 eight office bearers 
have been suspended So, my ques­
tion is whether you are referring this 
matter to arbitration or are appoint­
ing somebody to investigate into the 
whole affair because these men are 
still on charge-sheet

Shri G. B. Pant: I have no authority 
to refer the matter to arbitration or 
to take any other action as this Under­
taking is run by the Delhi Corpora­
tion The Transport Committee of the 
Delhi Corporation has taken certain 
decisions But I am not sure if the 
information that has reached the hon 
Member is altogether correct

Shri S. M. Banerjee: I want to know 
whether it is a fact that the repre­
sentatives of the Union agreed to have 
the Mayor of the Delhi Corporation as 
arbitrator and, if so, whether Govern­
ment has also agreed to this and 
whether he is being appointed as 
arbitrator

Shri G. B. Pant: The question of the 
agreement of Government does not 
come in at all There was an arrange­
ment between the workmen and the 
Undertaking and they agreed to refer 
the matter to the Mayor The Mayor 
declined to intervene So, there the 
matter ended

251 (Ai) LSD—1



Shri T u fin u n i: May I know
whether it is not a fact that one of the 
demands of the workmen is that road­
worthy buses are not put on the roads 
so that accidents are likely and break­
downs are more frequent7 If so, what 
steps have been taken to rectify that’

Shri G. B. Pant: I do not think that 
the present trouble is due to the 
refusal of any request It arose out 
of departmental proceedings taken by 
the Undertaking against four persons 
—three driver1?, I think, and one con­
ductor That was at the root of the 
trouble Instead of allowing the 
departmental proceedings to proceed, 
an agitation was started over it and 
large numbers absented themselves 
Then there was a sort of a strike Then 
the Undertaking, I understand, charge- 
sheeted some of the people who had 
absented themselves After that they 
agreed to refer the matter regarding 
these proceedings to the Mayor The 
Mayor, however, refused to intervene 
Now, I think, while these disciplinary 
proceedings are going on against the 
four persons, nothing else is being 
done just at present

Jrntor wr urefaf n fswrfer
I

. Sfo «ro 19111 :
*\« •< w m  :

frm *rfr ^  ^  t 'tt vrn

(m) ■PTI IT ST sqfw ft trsp
frrctf *nrr f  ^  ^

arr̂ T t ,

( » f )  TTff 3  f 'r r f r  *rfamrr
f^ fr £ *  fo r-fr* w nt wqi

t ;
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■fiTT spr V * I

Shri P. C. Borooah: Do the Govern 
ment intend trading m surplus 
archaeological remains and earn 
foreign exchange thereby, specially 
from the sites to be covered by dams 
and such other projects’

Shri Humayun Kabir: There are
definite rules under which antiquities 
u hich are of a unique nature and 
specially valuable are not allowed to 
be exported Otherwise, if there is a 
certificate from the Director-General 
of Archaeology and other competent 
authorities that these antiquities are 
not unique, we do allow export under 
certain conditions and thus do eara 
some foreign exchange

NOVEMBER 18, 1959
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Shri Hamayun Kabir: The heads
only are cut off and they are very 
largely stylicised so that by simply 
looking at a plaque it is difficult even 
for an expert to say whether a parti­
cular head has been brought from 
Deogarh or from Khajuraho or from 
any other place Regarding the first 
part of the question, I may state that 
two arrests took place on the ISth 
September and the matter is under 
investigation This is a police case m 
which we do not come in

Shn A. M Tariq* May I know from 
the hon Minister whether he is aware 
that very recently an ancient piece 
^as taken into custody by the Police 
at Amritsar9 Has Government any 
information as to who is responsible 
for taking that monument from a 
temple7 Is it also a fact that some 
of the custodians of these temples are 
responsible for removing these things 
from the temples’  If so, what Gov­
ernment propose to do’

Shn Humaynn Kabir: The question 
can be divided into three parts The 
first part is about scattered antiqui­
ties here and there If they are in 
unprotected monuments, there is 
nothing in law to prevent anybody 
from picking them up We cahnot 
possibly protect everything through­
out India Protected monuments, of 
course, come under a different cate­
gory If anything is removed from 
protected monuments, we lmme- 
diatly take action I am not aware 
«af this particular case in Amritsar 
Very stnct instructions have been 
issued to the Customs authonties and

police authorities to see that pilferage 
or vandalism does not take place 
Without local support, such vanda­
lism cannot take place That is also 
a feature which I have to point out 
In the last meeting of the Central 
Board of Archaeology, I appealed to 
all members, particularly Members 
of Parliament to create public opinion 
in this respect

Shri Supakar: Is it possible or has 
it been practicable to have constant 
guards in these areas which are of 
vital importance as places of archaeo­
logical importance7

Shri Humaynn Kabir: Some
measures have been taken Addi­
tional chowkidars have been sanc­
tioned for all monuments of national 
importance In addition, wherever 
there have been pilferages of this 
kind, we have drawn the attention of 
the State Governments Most of 
these have been m the UP and MP 
I have written personally to the Chief 
Ministers of the States I believe the 
hon Home Minister also wrote to the 
Chief Ministers and they are taking 
action

Shri Assar: May I know whether 
it is a fact that some important 
statues and monuments including the 
tiger nails of Chatrapathi Sivaji 
Maharaj are missing from the Prince 
of Wales Museum in Bombay and tf 
so whether anybody has been held 
responsible and action taken against 
him’

Shri Humayun Kabir: I have no
information about anything missing 
from the Prince of Wales Museum m 
Bombay

Shri Panigrahi: The hon Minister 
said that the Government cannot pro­
tect everything Whereas all kinds 
of monuments are being protected m 
Delhi, some of the best monuments in 
other parts of India are not being 
protected What is the criterion 
which has been laid down foi the pro­
tection of monuments7
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SlHi SfUMi'Uft K«Mri It w not a 
f«cgt that everything in Delhi is being 
PCrteetad !#• the hon, Member will 
Uh» the trouble of walking about in 
Q*tt*i, h* will find many monuments 
vdMeh are not protected. I also deny 
tl|* suggestion that important monu- 
nMnta x» any other part of India are 
not protected Every important monu­
ment, to the limit of our ability, is 
being protected We are taking new 
monuments under protection if a case 
is made out

Mr. Speaker* Next question
Shri M. L. Dwivedi. One small 

question, Sir
Mr. Speaker No

1ft. Vi. DwYvett): A smaYi ques­
tion

Mr Speaker. This is a long ques­
tion

Shri M. L. Dwivedi. This is a very 
important question

Mr. Speaker The hon Member 
will bnng it to the notice of the Gov­
ernment

*o  wto A ?g  srm r
*rTpTjrf«FTOTjsi wpfar ?r>r

*  «T*>S ntr ’

tfVjrfa*rT ?  w r i

Shri M L. Dwivedi. He said that 
pilferages cannot take place without 
the help of looal people I want to 
know if any such persons have been 
apprehended

Mr. Speaker. The hon Member 
wants to make a suggestion to the 
hon Minister that looal committees 
should be appointed to protect them’

Shri M. L. Dwivedi: I do not want 
to make a suggestion while asking a 
question. If an arrangement is made 
that some persons, officers go there 
and remain there, pilferages cannot 
take place I want to know whether

atty local people have bee? appre­
hended

Shri Humayun Kabir: In the case
0{  protected monuments, there are 
people on duty Recently we have 
b^en taking measures to see if the 
]0cal village heads may be made res­
ponsible for the monuments within 
t^eir area Without local co-opera- 
tipn, statues cannot be removed aad 
therefore I have said that in some 
C£tses big things were removed as in 
ghajuraho with local support

jron Ore for Rourkela Steel Flaat

*79. Shri Panigrahi: Will the Minis­
ter of Steel, Mines and Fuel be
pleased to state

(a) the monthly requirements of 
jfon ore for Rourkela Steel Plant,

(b) the different areas from which 
jtourkcla Steel Plant is igetting its 
requirements of iron ore at present,

(c) whether the Barsua Mine is 
meeting any portion of the Plant’s 
requirements,

(d) the total estimated cost for 
mechanising the Barsua Mines, and

(e) the countries from which mia- 
,ng machinery and equipment have 
peen imported for this Mine’

The Minister of Steel, Mines and 
fuel (Sardar Swaran Singh): (a) The
present monthly requirements of iron 
(fie are about 40,000 tons

(b) Supplies are at present being 
obtained from Gua Region

(c) No, not at present

(d) The cost of mechanising the 
fnine is estimated at Rs 6 5 crores

(e) The U S A , Canada and the 
UK

Shri Panigrahi: May I know which 
are the private firms which are ait 
present meeting the requirements of 
iron ore to the Rourkela steel plant*?
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i r r o r  8« H t e  I b g l :  'We hive 
•placed an order with the State Trad­
ing Corporation and they are getting 
it from different mines in the Gua 
Agion

Shri Panigrahi: May I know whe­
ther the Minister is aware that the 
State Trading Corporation is having 
•11 its requirements from only one 
firm, Bird & Co and not all the min­
ing interests7 

Sardar Swaran Singh: I could not 
say which are the particular Arms from 
which the State Trading Corporation 
have arranged supplies Presumably 
it is for the State Trading Corpora­
tion to select its source and at the 
best possible terms

Shri Supakar: What is the cost of 
transport of the iron ore from the Gua 
region to the Rourkela steel plant?

Sardar Swaran Singh: I am afraid 
I have not got the figure If separate 
question is tabled, I can collect the 
information

Shn Ansar Harvani: May I know 
what commi&sion the State Trading 
Corporation is earning by way of 
getting supplies from the mines and 
giving it to the Rourkela steel plant7

Mr. Speaker The State Trading 
Corporation is a corporate body, an 
autonomous one I won’t allow ques­
tions relating to such details as the 
commission it gets

Shri Ansar Harvani: It is only
information as to what commission it 
is getting If we get it directly from 
the mines, we will not have to pay 
commission

Mr. Speaker. All that may be all 
nght Hon Members must have been 
more careful Let them bring an 
amendment and scrap the State Trad­
ing Corporation if they are not satis­
fied

Some Hon. Members: No, no 
Mr. Speaker: There are differences 

of opmidn I am not going to allow 
questions relating to such minute 
details.

SUM Clautta SMMa: May I
kndw what is the specific rettsbn 
because of which the Bbrsua nines 
could not be ready in time to supply 
iron ore to the Rourkela Steel plant7

Sardar Swaran Singh: Delay in the 
necessary equipment being erected m 
time

Shri Sorendranath Dwivedy: May
I know when the Barsua mine would 
be ready7

Sardar Swaran Singh: It is expect­
ed that it will be ready withm a few 
months may be by March or April, 
or even a little earlier in 1960

Shri T. B. Vlttal Rao: The hon
Minister said that the equipment is 
already there Where is the delay in 
installing the equipment7

Sardar Swaran Singh. When did I 
say that the equipment is there7 Even 
if the equipment is there, it takes 
time for their installation The hon 
Member is familiar with development 
of mines and the work that is 
required There are the civil works, 
there is the ore-handling plant A 
number of things have to be under­
taken As indicated earlier, the total 
cost is Rs 6 5 crores It is not put­
ting a ladder or something

Bifurcation of Bombay State

'  Shri Ram Kristian Gupta: 
Sardar Iqbal Singh:
Shri Ajit Singh Sarhadi: 
Shri Shree Narayan Das: 
Shri Prakash Vir Shastri 
Shri Harish Chandra 
Mattmt:

Shri S. M. Banerjee:
*80. ■{ Shri Panigrahi:

Shri Assar:
Shri Vajpayee 
Pandit D, N. Tiwary:
Shri P. C. Borooah:
Shri Bibhuti Muhra-
Shri S«pakar
Dr. Ram Subhag Singh:
Shri Achar:

Will the Minister of Home Affair*
be pleased to rfcfer to the statement
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of the Prime Minister made on the 
11th September, 1969, during press 
conference and state at what stage is 
the question ot bifurcating Bombay 
State?

The Minister ot Home Affairs (Shri
6 . B. Pant): The matter has not yet 
come before Government officially

Shri Ram Krishna Gupta: May I
know the time by which the final 
decision in this regard will be taken 
and separate Gujarat and Maha­
rashtra States will be formed9

Mr. Speaker: The matter has not 
yet come before the Government at 
all

Shri G. B. Pant: When the time is 
mature and opportune for it

Mr. Speaker: Next question

A number of hon. Members rose—

Shri Vajpayee: This is an important 
question

Mr. Speaker. Hon Members are 
aware of the constitutional procedure 
They must make a move Then it 
will come to the Government here 
They will take a decision The hon 
Minister has said that no such thing 
has come up to the Government

Shri M. L. Dwivedi: The hon Prime 
Minister has made statements in this 
connection on several occasions

Shri Nath Pal: May I bring to the 
notice of the hon Home Minister that 
there are authoritatively revealed 
reports saying that the Bombay Gov­
ernment is gomg to introduce a Bill 
regarding the bifurcation of this State 
scheduled for this session and 
secondly, that the Bombay Govern­
ment have already appointed two 
committees for division ot personnel 
and assets of the State May I know 
whether the hon. Minister would 
make a statement regarding these 
two, which are official statements 
from the Government of Bombay?

Mr. Speaker: The hon. Member is 
giving information. It is not a ques­
tion.

Shri Nath Pal: This could not have 
been done without the sanction of the 
Home Minister

Mr. Speaker: Order, order. What 
is the object of this? The hon. Minis­
ter will see that a number of hon. 
Members are interested m it. If he 
has any more information to give, he 
will give Otherwise, I will proceed 
to the next question

Shri G. B. Pant: If questions are 
put, I will answer them.

Shri Surendranatb Dwivedy: This
is the question whether on this matter 
there was any discussion between the 
Government of Bombay and the Gov­
ernment of India

Mr. Speaker: I wish to suggest this 
There are a number of questions I 
am not able to proceed with them 
Hon Members seem to be very 
anxious They will pass on chits con­
taining the supplementary that they 
want to ask I will pass them on to 
the hon Minister He will make a 
statement tomorrow

Shri M. L. Dwivedi: When the Home 
Minister is prepared to answer, let us 
put the supplementary questions

Mr. Speaker: All the supple­
mentary will take away the whole 
hour

Shri M. L. Dwivedi: Two or three
may be allowed

Shri Nanshlr Bharucha: I want to 
have information on only one point.

Mr. Speaker: Will the hon. Minister 
answer Shri Nath Pai’s question?

Shri M. L. Dwivedi: I have one 
supplementary. *

Shri O. B. Pant: Well, Shri Nath
Pai said that he had received authori­
tative information to the effect that



Oral Annoerf KARTIKA 27, 1881 (SAKA) Oral Answers 490

the Bwwhty Government had taken 
certain steps So, if he has received 
authoritative information, it must be 
correct.

Shri Khadllkar: What stage has
now been reached in the process of 
the bifurcation of Bombay State?

Shri G. B. Pant: The Government 
has not yet taken up the matter

Shri Naushir Bharneha: May I know 
whether the information given by the 
press, namely that a Bill to amend the 
States Reorganisation Act will be 
introduced in Parliament m mid- 
December, is correct?

Shri G. B. Pant: The Government 
has not taken any decision to that 
effect yet

Shri B. C. Kamble. May I know 
when the Government proposes to 
take up this matter’  Or, is Govern­
ment not proposing to take up this 
matter at all’

Shri G. B. Pant: Government hopes 
it will be able to take up this mattei 
in due course

* 0  HTo ^
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Shri P. B. Patel: May I know 
whether a nine-man committee was 
appointed with the hon Home Minis­
ter as one of the members, and may 
I know what matter was considered 
by this nine-man committee?

Shri G. B. Pant: The nine-man
committee has been studying the ques­
tion of the reorganisation of the pre­
sent bilingual State in all its aspects 
with the connected issues.

Central Pay Commission
+

’ Shri Bam Kristian Gupta: 
Sardar Iqbal Singh:
Shri AJit Singh Sarhadi:

•81. J Shri S. M. Banerjee:
Shri Panigrahi:
Shri S. A. Mehdi:
Shri Hen Raj:

Will the Minister of Defence be 
pleased to state

(a) whether Government have 
appointed a special committee to con­
sider the applicability of the recom­
mendations of the Central Pay Com­
mission to combatants and enrolled 
non-combatants in the armed forces,

(b) if so, whether the Committee 
has submitted its report, and

(c) if so, the mam recommenda­
tions thereof’

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir

(b) and (c) Do not arise, as the 
orders appointing the Committee have 
just been issued

Shri Ram Krishan Gupta: May I
know the details of the Central Pay 
Commission’s recommendations which 
will afftct the armed forces’

Mr. Speaker: How can that ques­
tion be put here’

Shri Krishna Menon: None of the 
recommendations will affect the 
armed forces because the combatants 
and enrolled non-combatants of the 
dcfence services are outside the scope 
of the Pay Commission That is why 
this committee has been appointed

Shri S. M. Banerjee: Since the
answer to (a) is yes, may I know the 
composition of this Committee’  Who 
will be the Chairman of this Com­
mittee, and who are the members’

Shri Krishna Menon: Hie Comittee 
will consist of the representatives 
of the Ministry of Defence and the 
Ministry of Finance (Defence), Army 
Headquarters, Naval Headquarters
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and Air He»dqpiarters The Chair­
man of the Committee will the Deputy 
Minister of Defence, Shn Raghu- 
rammiah

Shri Ajit Singh Sarhadl: May I
just ask what is the position of the 
third category in the armed forces, 
like ASC, EME, ordnances etc 7

Shri Krishna Menon: This will
apply to all enrolled non-combatants 
and combatants in the defence services 
This will apply to all those Govern­
ment employees in the Defence 
Ministry who are not covered by the 
Pay Commission

Shri S M. Banerjee: Since the reply 
is “Yes” and the Committee has been 
appointed onfy after the submission 
of the Pay Commission’s report, 
should I take it that tho Pay Commis­
sion’s report has bet 11 tuculated to 
the Defence Ministry and considered'’

Shn Krishna Menon No, Sir While 
it is true that this Committee has bten 
appointed only now, foi the last six 
months or so there has been a study 
group considering these matters I 
am not in a position to say whethei 
the Deft net Ministry has fully con­
sidered the report of the Pay Com 
mission That will be a mattei for 
this Committee

Shn S M Banerjee 1 want to know 
whethei the pr< sent Committee will 
only consider the wages 01 the work 
ing conditions also of the <nnud foic.es 
people7

Shri Krishna Menon The t< rms of 
reference of this Committee will be 
to consider the application of the 
Jagannatha Das Commission’s recom 
mendations to combatants and enrol­
led non-combatants of the defence 
services In making their recommen­
dations the Committee will be 
required to take into account the his­
torical background of the present pay 
structure and othei conditions of 
service of combatants and enrolled 
non-combatants of the defence 
«ervices, the peculiarities of service in 
the armed forces and the consequences 
thereof and other relevant factors
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In phase I of its work, the Com­
mittee w l̂l frame its recw M gaW w * 
on the manner in which such of the 
recommendations of the Pay Commis­
sion which have obvious and imme­
diate impact on combatants and 
enrolled non-combatants of the defence 
services should be applied to such 
personnel In phase II the Com­
mittee will apply itself to those 
recommendations of the Pay Commis­
sion which have an impact on the 
defence services, but the adaptation 
of which would require some further 
examination because of the peculiar 
features of the service of defence 
service personnel 

If, m addition to that, any other 
new problems should arise, Govern­
ment wiII consicfer referring those 
problems to this Committee 

Shri D C Sharma' Has any time 
limit been set for the submission of 
the report by this Committee, and 
may I know whether their recom­
mendations, whatever they be, will 
have retrospective effect7 

Shn Krishna Menon No time limit 
has been set up but the general idea 
is that the recommendations should 
he tapablt of being implemented 
simultaneously almost at the same 
time as thi application of the recom 
mendations of the Pay Commission 

Alloy and Tool Steel Plant

'Shn R C. Majhl:
Shri Ram Krishan Gupta: 
Shri Subodh Hansda:
Shri S M. Banerjee:
Shri Tangamani*
Shn Panigrahi:
Shri D C Sharma.

*82 ■{ Shri T. B. Vittal Rao:
Shri Morarka:
Shri Pangarkar:
Shri Subbiah Ambalam:
Shn Nagi Reddy:
Shrimati Parvathi 

Krishnan:
Shri Warior:
Shri Khlmji:
Shri Ajit Singh Sarhadi:

Will the Minister of SIM , Mbits
and Fuel be pleased to refer to fhe
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scply given to Starred Question 
No. 306 on the 13th August, 1959 and 
state.

(a) whether any decision has been 
taV»p on the possibility of entrusting 
the work of preparation of the 
detailed project report for the pro­
posed Alloy and Tool Steel Plant to 
an Indian Arm,

(b) if so, the details thereof,
(c) when the report is expected to 

be received from the firm, and
(d) the amount to be paid to the 

firm for preparation of the project 
report’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
and (b) Yes, Sir An Indian 
(Private) Limited firm of Consulting 
Engineers has been selected for the 
preparation of the detailed project 
report as well as the subsequent 
detailed designing of the plant

(c) By June 1960
(d) The firm is to bt paid a total 

of Rs 59 60 000 foi the preparation of 
the detailed project report as well as 
for subsequent services as Consulting 
Engineers

Shri R. C Majhi What is the pro­
posed annual installed capacity of this 
plant’

Sardar Swaran Singh Initially
40,000 tons in ingots, with arrange­
ments that it should be capable of 
expansion up to 80 000— maybe even 
in the initial stages

Shri R. C Majhi: May I know
where this project will be located’

Sardar Swaran Singh: A decision
will be taken after the recupt of the 
detailed project report

Shri Tan gam am: How long will it 
take for this plant to be orected after 
the project report is received in June 
1960, any approximate idea’

Sardar Swaran Singh: It might
take anywhere from Si to 3 years— 
30 to 36 months.

Shri Bastfppa: May I know whether 
this Indian consultant was a member 
of the committee constituted to 
examine this project report and this 
very member is now appointed as a 
consultant’

Sardar Swaran Singh: I do not
know what the hon Member means 
by a committee for examining the 
project report The information that I 
have givin is that a detailed project 
report is to be prepared So, there 
could not be a committee to examine 
the project report when the project 
report itself is not there

Shri Basappa: I just wanted to
know whether one or two foreign 
consultants were required to furnish 
a project report foi the very scheme, 
and their teport was considered by a 
committee and whether this present 
Indian consultant was a member 
thereof

Sardar Swaran Singh* I think I 
should give the information because 
the question as framed perhaps is not 
quite happy 

The fact is that we were negotiat­
ing the Government of India was 
negotiating, with certain foreign firms 
-about th( pieparation of detailed pro­
ject leports and service as consulting 
engineers and o i k  of the proprietors 
of tho present firm was an expert 
whom Government had co opted for 
carrying on these negotiations, but in 
the course of the negotiations it was 
discovered that an Indian firm could 
be encouraged, and we took a deci­
sion ultimately to entrust it to this 
Indian firm

Shri Vidya Charan Shukla: Is this 
Indian firm of consulting engineers 
entrusted with the job of recommend­
ing a proper site for this special alloy 
steel plant’

Sardar Swaran Singh. No The 
firm will recommend one out of three 
or four possible sites 

Shri Tangamani* May I know whe­
ther it is a fact that the Planning 
Commission have suggested a higher 
capacity, and if so, the reaction o f 
the Ministry thereto’
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Sardar S w a m  Singh: I have 
already said that in the initial stages 
it will be 40,000 tons a year, in terms 
of ingots, with provision to rapidly 
expand it to 80,000 tons a year. So 
far as the future requirements are 
concerned, they are still being 
examined, and it is quite likely that 
the ultimate capacity may have to be 
even higher Whether it will be at 
the same plant or at a different place 
is a separate issue

Pandit D. N Tiwary: May I know 
whether Government have received 
requests from the State Governments 
to instal this plant in their States, and 
if so, from which States?

Sardar Swaran Singh: No, there is 
no specific request, exccpt the natural 
desire that the project may be located 
m this or that State, no request as 
such has come, < xcept that the Mysore 
Government have been writing for 
some time that this could be located 
at Bhadravati All these matters will 
be carefully gone into, after thi 
detailed project report is prepared

Shrimati Rena Chakravartty: Our
experience m the past about our steel 
mills has been that whenever the 
actual capacity has not been fixed 
upon correctly, we have had difficul­
ties So, I would like to know whe­
ther this project report is going to 
be worked out on the basis of the 
capacity indicated by the hon Minis­
ter, or whether before the actual 
work on the project report begins, 
a final capacity beyond 80,000 tons 
will also be considered

Sardar Swaran Singh: I am afraid 
I have not been able to follow the 
hon Member 'Hie information that 
I have given is that on those capa­
cities the project report will be pre­
pared

Shrimati Rena Chakravartty: So,
we are to take it that this project 
report is going to be based only on
40,000 to 80,000 tons a year

Sardar Swaran Singh: No, I have 
.not said so 1 said that this project 
report would be on this basis, and we 
would also see that there is provision

for expansion, and the lay-out and 
the general services are organised in 
such a way that it is capable of 
expansion even further.

Electrolytic Manganese Dioxide

+
f  Shri S. C. 8amanta:

*83. J Shri Snbodh Hansda:
(_Shrl R. C. Majhl:

Will the Minister of Scientific Re­
search* and Cultural Affairs be
pleased to state

(a) whether it is a fact that an 
improved method for manufacture 
electrolytic manganese dioxide has 
been evolved at National Metallurgical 
Laboratory, Jamshedpur,

(b) whether any attempt has been 
made to see whether manufacture on 
a commercial basis by this method is 
practicable, and

(c) if so, the results thereof’
The Minister of Scientific Research 

and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b) Yes, Sir

(c) The National Research Deve 
lopmint Corporation of India is 
taking necessary steps for its com­
mercial development

Shri S. C. Samanta' May I know
whether this material is imported at 
present and if so, how the price of 
the imported stuff would compare 
with that to be produced here’

Shri Humayun Kabir: According to 
figures available with me, 17 cwt were 
imported in 1957, and 24 cwt in 1958 
The average price of the imported 
manganese dioxide, excluding natural 
manganese dioxide ranges from 
Rs 3,500 to Rs 4,500 per ton. We 
expect that the estimated cost by our 
process will be something like Rs 650 
per ton

Shri S. C. Samanta: May I know
whether all the raw materials are 
available indigenously?

Shri Humayun Kabir: I would ask 
for notice
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«|— ii Blast Furnacea
+

Shri S. C. Samante:
Star! Sabodh Hansda:
Shri Panigrahi:
Shri N. S. Munlswamy:

*84. Shri Tangamani:
Shri K S. Ramaswamy:
Shri Naraslmhan:
Shri Anroblndo Ghosal:
Shri Rameshwar Tantia:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No 847 on the 27th August, 1959 and 
state*

(a) whether small blast furnaces 
and converters have been established 
on an experimental measure,

(b) if so, where, and
(c) if not, what progress has been 

made in the matter7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Two furnaces for making iron and one 
converter for making steel have been 
permitted to be put up Proposals for 
two other furnaccs and 3 other con­
verters aie under consideration It is 
the intention to peimit some more 
furnaces and converters Towards 
this end, out of the target for steel 
m the Third Plan, it is proposed to 
set apart about 250,000 tons for manu­
facture in small units

(b) and (c) The two furnaces for 
manufacture of iron which have been 
licensed and are already m operation 
are m the States of Orissa and 
Madras The converter—a hot-blast 
cupola—is being put up m Bombay 
Besides these, the National Metallur­
gical Laboratory has already put up 
a low-shaft furnace where experi­
ments are being carried out and a 
small converter for making steel is 
under construction

Shri S. C. Samanta: May I know 
whether any attempt will be made to 
construct such blast furnaces by the 

»side of the big blast furnaces, that is, 
in places nearabout the big blast 
furnaces?

Sardar Swaran Singh: I do not
think that that would be really econo­
mic, because so far as the economics 
of an integrated steel plant is con­
cerned, the furnaces have to be of a 
fairly large size The intention is that 
these might be at places other than 
those where the integrated steel plants 
are located

Shri Naraslmhan: Has the Madras 
Government or any private party
from Madras offered to start furnaces 
of this type in Salem, and if so, what 
consideration are Government giving 
to the same7

Sardar Swaran Singh: I have
already said that one such furnace is 
already working m the State of 
Madras

Shri Naraslmhan. I am referring to 
Salem

Sardar Swaran Singh. I would
requirt separate notice, to check that 
up

Shri Naraslmhan May I know
whether the machinery for these types 
of furnaces is going to be manufac­
tured in India, and if so, what 
arrangements have been made for the 
same7

Sardar Swaran Singh: Let us hope 
so It is one of our objectives to be 
able to manufacture our machinery 
requirements in the country The 
hon Member is aware that a heavy 
machine-making plant and a forge and 
a foundry are going to be installed 
at Ranchi

Shri Tangamani: May I know the 
present installed capacity of the blast 
furnace which has been set up in 
Madras, and the maximum capacity 
of these blast furnaces according to 
this plan?

Sardar Swaran Singh: I am speak­
ing from memory, when I say that it 
is about 15,000 tons a year And the 
intention is not to encourage large 
ones, because the development of iron 
and steel is essentially in the public 
sector As for these small ones, they 
are intended particularly to meet the
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Ibcal requirements and to utilise ares 
which are away from the mam coal- 
iron-ore belt, it is there that these 
smaller furnaces are encouraged

Shri Sorandraaath Dwivedy: May
I know whether Government consider 
it ptoper to leave all the small fur­
naces to the private sector or whether 
there is any proposal to start any of 
these small furnaces in the public 
sector’

Sardar Swaran Singh: At the
moment, if the expansion in the public 
sector is visualised, it should be really 
m the sphere of larger furnaces 
rather than small ones, because the 
economics of those is better

Shri N R. Muniswamy May I know 
the total estimated cost of the fur 
naces and converters that have been 
established up till now, and of the 
converters to be established here­
after’

Sardar Swaran Singh. I am afraid 
that would mean going into the 
realms of the future which is not 
quite cleai to me The number that 
is going to be installed h< reafter will 
depend upon the decision that is 
taken, that is whether to start one, 
two, thret or four

So fai as the cost or the expendi­
ture that has bten incurred on the 
two furnaces, one in Madras and the 
othei in Orissa, which are both in the 
private sector, is concerned, I think 
they started with about Rs 50 lakhs 
01 so, but I think the actual expendi­
ture that has bten mcuired is much 
more, it is nearei Rs 1 crore than 
Rs 50 lakhs

Shri Yajnik: May I know whether 
Government intend to promote any 
industrial co-operative societies m 
rural as well as urban areas to make 
pig iron and steel at different places 
in the country’

Sardar Swaran Singh: Government 
would like to encoufage co-operative 
soiAeties for any industrial venture 
Aid it is really the initiative that is 
Shown by arty co-operative sodety

that will answer the qutstittn which 
the hon Member has asked.

Shri Narastmhan: In The time* of 
India dated the 14th September, under 
a big headline about the low-shaft 
furnace going into operation, this news 
appeared

"Mr B Patnaik of the Kalinga 
Industries Ltd told newsmen in 
Calcutta the other day that 95 
per cent of their next plant to 
be set up at Salem in Madras 
would be fabricated by Indian 
engineers at Barbil ”

Can Government throw any light on 
it’

Sardar Swaran Singh* Throw light 
on what’  The hon Member himself 
is already giving some information

Shri Narasimhan* I want to know 
whether that is true, and whether 
Government have been approached for 
any permission for this

Sardar Swaran Singh. I had already 
asked for notice If I had had this 
information I would certainly have 
given it

Shn Panigrahi: May 1 know whe­
ther the hon Minister is aware that 
at present the cost of production of 
iron in the blast furnace m Barbil in 
Onssa is higher than that in the larger 
steel plants, and if so, whether he is 
aware that the small blast furnace is 
not proving successful’

Sardar Swaran Singh* It will be 
difficult for me to commit Govern­
ment to anv figure, but if the cost of 
production in a smaller blast furnace 
is higher, that is not unexpected As 
to what is the quantum of that excess, 
I would not like to commit myself

Shri S. C. Samanta: Last tune, we 
were informed that the construction 
and design of some blast fumaties 
would be taken up on an experimental 
basis May I kn6w whether the; 
experimental stage is pawed artd 
Government have taken a dfec&IWi?
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IBirtUr S w m  Stegfc: Yes, I still
say that the construction and design­
ing of blast furnaces should be. under­
take). We are not yet sufficiently 
organised to undertake that work We 
have started a nucleus of designs 
organisation, but it is premature for 
me to say that every new blast fur­
nace that is going to be installed 
either in the public, or in the private 
sector, would be designed by our own 
experts.
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(»r) TTSJT *  STfRT
*?t HT tst I  fa  *  TfrsftfarT ^^mrrr 
fa  fa vr cT?pr?r *n*T *?<: i

«ft 7m  TO* : * *  V W3
( s )  *  ^ r r  v  m^far Jrfr ^t *

O r a l A n sw e rs 502, 

fa * *  ffW W  V *~,T f f lR fr r
^*r «rr ftrarr fa * r  »m  1 A ^rm^r 

^ r r  % fa  tot srenfsRr
*rf 5  errfa arem A 5 m  fararm # aft 

*T5RrB̂ fjraT ?  # ?r srrei

vT« frro m o 4N m ft: tfr *r$,
Vtf f̂ STRT 5TSFft5RT ?Tft f?t i f  I

Shyl d . C. Sharma: The Deva-
nagari Script reform is to concern all 
the languages of India May I know 
if the representatives of all the 
national languages of India were 
taken on this Committee’  If not, 
why not’

Dr k . L Shrimali: The whole 
matter was placed before the Educa­
tion Ministers’ Conference I cannot 
think of a more representative Con­
ference than that of Education Minis­
ters a  decision was taken there and 
finally it was approved by the 
Cabinet

■sft *rw insFfta *rft 3ft 
’T VST %  w*?p*r W Tfrj? wt*pr> ?r 
vi;T>T f«F?iT *nrr| 1 n ^ ? r r  
f  woprr s»r srr* A
V3W 35T | ’

*To wfto srio «hmeft ar̂ r ?pp 
)jT«pn- vr ?{55p  ̂ g s ^  

*ir#   ̂ f^R *fx f?wr ^  
^  ^  znvrrs^r ?ftr ??firfirsT vr 

|  % fsRIT % f%-T >ff t̂%5T
^  n̂- T r̂ ^ ^ wwr vnn g ftp
^  »rra% ^  >ft srfirpr fV«hr ^fter #  
^  r̂ rtrr znqm 1

®ft*To m o f i r ^ t :
*r? *ctpt sfft iw  ftp ivrfvrrer 
% zt« t ^  A
f«r<w ?ft«ft vt arrf?5c «pt fw  w  5. 
^  eft 1$ v«r frv srvrfifrff ft 
^rnpr ?
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«To m « m o : tftET
*  I

qwww m warm : w r *  
*nft * r^ 7  & arw s w r  g fa  w r 
95^  vr * r r w  # s s  vr f*w r ftw  
|  ft? * r w r i  firfu rr *n #  *  *r r e f  

$■ * i * m f  t it  f a f w t  v r  v a tm  
v d i  % *tz sfnrfr %fa *  fas $ r  
gsrc girw t  ^  ^  fafar 
* f t r  fsrsr# t it  %  «■w  v w
n i»rtt  fir fv  *  sft *w s r #  *f o t t  
âfTOT

w  *t  * * r  'rfts rfa  v t  v w ?

t io  irr« «To - A
«pt !yp r g  f«p v s  *rm% *  f v #  

t o ,  w tq j «T5ft % ft n m : ? t ^ r  t »  ^  
Hsr t t  *rnw % wrc xfrt 
ftr^R % wrc t o r  *  wfcm 
f i m  & f iw  1 1

Boot Plant at Harness and Saddlery 
Factory, Kanpnr

+
' Shri S. M Banerjee:

Shri Ram Krishan Gupta: 
Shri Ajit Singh Sarhadi:

*86 \ Sardar l«bal Singh:
Shri P. C, Borooah:
Shri Osman All Khan: 

aShri D C Sharma:

Will the Minister of Defence be 
pleased to refer to the reply given to 
Starred Question No 1370 on the 11th 
September, 1959 and state the further 
progress made towards establishment 
of a boot plant in Harness and Sad­
dlery Factory, Kanpur’

The Deputy Minister of Defence 
(Shri Raghuramaiah): Negotiations 
have been carried out for the procure­
ment of Plant and machinery required 
for the Project and technical experts 
are now drawing up plans for produc­
tion.

Shri S. M. Banerjee: In reply to 
the previous question, the hon. 
deputy Minister said:

"I think all the difficulties a n  
got over and we hope to have this 
as soon as possible”

May I know whether we are going 
to have this Boot Plant at the H and 
S Factory, Kanpur, in the year 1959 

even early I960’
Shri Raghuramaiah: 1959 is almost 

coming to an end I hope it will be 
in 1960

Shri S. M. Banerjee: As regards the 
employment potential, last time the
hon Deputy Minister said that he
h^d no figures I want to know what 
will be the employment potential
wlien we have this Plant in that
factory

Shri Raghuramaiah: Apart from 
those who will get increased employ- 
ment in the tanning and other sections, 
on the machinery to be set up, we 
understand there will be provision 
f°r employment of about 100 persons

Failures in Secondary Public 
Examinations

t
" Shri P. C Borooah:

Shri M L Dwlvedi:
Pandit D. N, Tiwary:
Shri Prakash Vir Shastri: 
Shri Harish Chandra 

* 8 7 . Mathur:
Shri Ram Krlshan Gupta: 
Shri Ajit Singh Sarhadi: 
Sardar Iqbal Singh:
Shri Sarju Pandey:
Shri S A Mehdi:
Shri Hem Barua:

Will the Minister of Education be 
Phased to state:

(a) whether it is a fact that the 
S®cretanes of the Secondary Educa­
tion Boards from various parts of 
thfc country met in New Delhi recent­
ly  to discuss the large number of 
failures in Secondary Public Exami­
nations; and

(b) if so, the broad nature of the 
diteussions and the decisions, if any, 
arrived at?
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The Minister of Education (Dr. 
K. L. Shrimall): (a) Yes, Sir

(b) A copy of the resolutions 
adopted by the Conference on this 
subject is laid on the Table of the 
Sabha [See Appendix I, annexure 
No 36]

Shri P. C Borooah: In view of the 
high rate of failures in the Secondary 
Public Examinations, have Govern­
ment in view the introduction of 
weekly examinations in place of 
annual examinations, and declaration 
of promotions on the results of such 
examinations’’

Dr K. L. Shrimall: This Confer­
ence had made some suggestions, and 
the resolutions which were adopted 
by this Conference indicate the gene­
ral lines on which the subject is 
going to be tackled

Shri P C. Borooah: Since science 
and technology are going to play the 
most important part in the develop­
ment of our country and the same 
cannot be achieved without mathe­
matics, do Government propose to 
make mathematics a major and com­
pulsory subject in all classes upto the 
topmost classes of the Secondary 
Schools’

Dr K. L Shrimall: As far as I
know, in most of the States, mathe­
matics is already a compulsory sub­
ject As regards the teaching mathe­
matics, the hon Member will look into 
the recommendations which have been 
made by the Conference, he will see 
that the Conference had also empha­
sised the importance of improving the 
methods of teaching of mathematics

*0  m o fiwft srm *rt 
«rfn *  rsrcl- f f i p  *rrurf*w 
n tot f̂ snf«nft vr srfern
5f«r*PT * 0 jjt
it r̂rfn’r g fa  fasnfaift %

vfasp?- vt t o  5^  % ar*PT % 
ftw *rr «ppf ’

*To « to w o  tfhrwft
TOT $ Wtfa

t  fv  «<r vr*
% 3TTT I  I

V i 5TRf arRfi

vt *rforr ferr arinT | i
*  w  *  srosrr « tr f o r

3TT W  |  1

P andit D N. Tiwari. In the state­
ment resolution No I (b) speaks of

‘‘Holding a two-level examina­
tion, one for those candidates for 
whom such an examination will 
be terminal and the other for 
those who proceed to higher 
studies”

May 1 know whether the courses will 
be the same or different’

Dr. K L. Shrimall. This is a 
matter of detail It is a general 
recommendation which the State 
Governments ultimately will have to 
exainme

Sltri Ajit Singh Sarbadi: May I ask
if any directive is going to be issued 
by t^e Central Government to the 
State Governments about the recom­
mendations and resolutions of the 
Conference’

Dr K. L Shrimali: We do not 
issue directives, we make requests

* to  t m  g * n  f a j f :

^ ft? &r «r«F«r *  src qrr
r t  I A STTnnT ^ c f l  % fa

qfa*FT sfrzftsr Tt
apflr f a *  |  I

vto « to m o

g^trr tfNi eft nfft ^
5pffftt vr 3ft star t
SR? "ft fanW ff 3><fi t  f̂an 

^  irre Dr «p§t v r  s fa r ffrr  #  *flr



Traaft *  'f t  arm rc ift  3?«rr 

*t STJTfff ftwr an T$T $ I

w rtm ftni ^arrsw 
$  f a  v r r  $ f a  aft ifr a ftf  ^ f l r  t
"Wr # % so 5rfa$T?r 5t#r t  art
fatf Vflaft $  ^ ! Jffir %
tft w r *n vrr 5»r faarn: «pt x §  |
fa  Wfafr jflr W f  *3R*T «PT
^Vvnr, *ftr qfir at is* w  
wafr ^ %?rr ^  «pt  fiwr
arrcr 7

TTo f!To W o  «ftnwft aft ^T,

^  *f$r ^ fa  *prcrTr ?n% wrtfr *  *w- 
tfr«f t , ^tT ti\ 3̂ rr «m  
«pr ^  * r i Tfsft | fa  wMV
fa*pr Srfrsfr n fn v r  ferr
arrq-1 srfctp ?ft £ fa  ?r<bfr
Tf *ft *Ff* TH ^ f\  H 3TTT |

«ft warcnr w v &r
tit afHffr r? ar«r&fr 4>Mf |  ’

Shri Tangamani. The Conference 
has noted that there is poor attain­
ment in mathematics, and has asked 
the Board of Secondary Education to 
investigate it In view of this, may 
I know whether any time-limit is
fixed for the Board to submit the 
results of its investigation’

Dr K L. Shrimali. No, Sir, No 
time limit has been fixed

Shri Harish Chandra Mathur. May
I know whether it is a fact that in 
certain States, the percentage of 
failure was as high as 70’  Is it not a 
fact that the pointed attention of the 
lion Minister was drawn to the cause 
of the likely failures much earlier 
than this conference met’  May I 
know whether any steps were taken 
at that time’

Dr K. L Shrimali: As far as I am 
nware, m 1958-59, the average per­
centage was 52 1 and the percentages 
o f  different examining bodies ranged

507 O ffi Ajwotrs

from 4&B to 67:2 par cent It is true 
that the hon. Member had drawn hay 
attention about one particular State 
and we had taken it up with the 
State Government

Shri Harish Chaadn Mathur: is it
not a fact that in that very particular 
State about which I drew the atten­
tion of the hon Member, the percen­
tage of failure is as high as 65 or TO?

Dr. K L. Shrimali: May be, Sir.

Welfare of Government 
Employees’ Families

f-

*8* / Shri Vajpayee:
\  Shri B C Mullick:

Will the Minister of Home Affaire 
be pleased to state

(a) whether the Union Home Minis­
try has issued a circular to its em­
ployees warning them against any 
failure to look after the proper main­
tenance of their families

(b) whethei this circular states that 
departmental action will be taken 
dgainst any Government servant who 
ntglects his wife and family,

(c) if so, the circumstances or facts 
which suggested recourse to the 
above steps, and

(d) the reponse to these instruc­
tions’

The Minister of State in the Minis­
try of Home Affairs (Shn Datar): (a)
to (c) Yes A copy of the relevant 
order is laid on the Table of the 
House [See Appendix I annexure 
No 37]

(d) This Mimstiy has no informa­
tion

Shn Vajpayee: May I know the
number of complaints against Govern­
ment servants for failure to look after 
their families and whether the Gov­
ernment had tried to ascertain the 
causes for this failure’

Shri Datar: Certain instances had 
come to the notice of the Government 
that the family and wife were being
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neglected. Therefor*, Government 
considered it advisable to examine the 
whole question and usue this OiBce 
Memorandum.

Shri Vajpayee: In view of the fact 
that women enjoy equal rights with 
men and it is open for them to go 
to a court of law if they are badly 
treated, may I know why the Govern­
ment thought it proper to interfere 
in a sphere which is strictly personal 
and private?

Shri Datar: This Memorandum has 
pointed out that in such cases, the 
Government servants would be 
acting in a manner unbecoming of a 
Government servant If necessary, 
Government thought, some rules 
should be made and therefore, this 
permissive rule has been made

Shri Nath Pal: Is it not a fact that 
the alleged neglect of families by 
Government employees is the result, 
not so much of callousness on their 
part but, of inadequate pay, poor 
living conditions and poor amenities 
given by the Ministry’

Shri Datar: No, Sir 
Shri Vidya Charan Shnkla: What is 

the standard by which the Govern­
ment is going to judge whether a 
Government servant has acted in an 
unbecoming manner’  Is it not a 
fact that this might be used to harass 
and arbitrarily punish the Govern­
ment servant by a superior officer?

Shri Datar: In such cases the usual 
procedure will be followed and it will 
not involve any harassment of persona 
who have not acted improperly 

Shri C K. Bhattarcharya: May I 
know whether the Government 
recognise any obligation on the part 
of the Government servants to 
support their parents’

Shri Datar: That is a larger ques­
tion but here we are considering the 
question of wife and family—depen­
dent members 

Shri C K, Bhattacharya: Is it the 
-.opinion of the Government that 
parents are not dependent on their 
sons?

Shri Datar: May I point out to the 
hon. Member that there is a legal 
obligation and there is a moral obli­
gation7 In this case it is a legal obli­
gation—not to neglect the family and 
one’s wife So far as parents are 
concerned, under the ordinary law of 
the land, it is a moral duty, except 
when there is some property

Shri C. K Bhattacharya: In our
law as it is, will he kindly enlighten 
us whether there is a legal obligation 
to support one’s parents?

Shri Datar: I did not follow . 
(Interruptions )

Mr. Speaker: He only wants to 
know if it has been made obligatory 
in the recent legislation enacted that 
a son should maintain his parent! 
who are not able to maintain them­
selves

Shri Datar: He knows the recant 
law and I need not expatiate on the 
law

Mr Speaker: Very well Hon 
Members will look into the law

ITRmv TO 

* c e .  «io ITo *«To

fiiwr *rtfr tf? tfr s? rr f a :

( * )  w i *
*5 *rnr ^  t  f®*5 srnrftr 
ftrcn tfr % faq q v  <rw f- 
snfr spfr£ srw , sfft

(sr) Jife %[, ?r> # ***  *
ircvrc tfr w r srfhftprr f t  | ’
The Minister of Educattaa (Dr 

K. L. Shrimall): (a) Yes, Sir.

(b) The matter is under considera­
tion

Pandit D. N Tiwari: If any com­
mittee is formed what will be ita 
position and functions? May I know 
whether any decision will be takes 
about that?

251 (Ai) L S D —2
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Or. K. h. Shrtmali: The Delhi 
Teachers’ Association has suggested 
that the Government should constitute 
a consultative committee which 
would advise the Delhi Administration 
both in the field of primary and 
secondary education. Since the 
matter is still under the considera­
tion of the Government, I could not 
say what its functions will be or how 
it will function.

Pandit D. N. Tiwari: What were
the circumstances that necessitated 
the passing of this resolution from the 
Teachers’ Association’

Dr. K. L Shrinuli: This demand 
was made.

“To give the teacher a proper 
place in the educational set-up, it 
is essential to remove excessive 
control and interference in his 
work from above An advisory 
board of educationists is to be set 
up to look after elementary and 
secondary education in Delhi. 
This advisory board should consi­
der first all changes that have to 
be effected in matters relating to 
the pattern of education, transfer 
of schools or teachers, admission 
problems, etc.”

fa JTft
Tt JTT̂ IT I  % frKTT 

*^ 3 * 5T V mp rjfVfsr % JPT
p i frrerr 'r^ rsft # ftm T
fsr?ffr % fsm ; w  mr.; ^  
<k srRrar̂ sr sw  ftvr | %  n?

«r̂ rr | w ft % sn&r
^  ^'T JrfriFtT srsr 

fTî  t  ^  ^  ^  I  W
n'rfa?? | tin  ^ ;r r  
<nc fsRR TT Tff | 7

tT o *>To ftTo v fa n ft :  zf% SRff

It 7̂5OT 1 j?fir up? w r  sre?r 5# 
?ft »r jh t 1

Shri Eadha Raman; In view of tfc* 
earlier announcement of the Ministry 
of Education that in Delhi education 
has suffered considerably in recent 
years, may I know whether the 
appointment of a consultative or 
advisory committee as suggested by 
the Delhi Teachers’ Association was 
not a good step and whether any early 
action in the matter is contemplated 
by the Government?

Dr, K. L. Shrimati: The hon.
Member is aware that there is already 
an advisory committee presided over 
by the Home Minister and it advises 
the Government on problems of 
education. The question to be 
examined is whether it is necessary to 
have an additional committee and 
whether those functions are not being 
discharged by this advisory committee 
already in existence. After this 
examination we would be able to take 
a final decision and it may not take 
too long

Decline in the Value of Tn*h« 
Currency

4
f  Shri L Achaw Singh:

*90 J ®hri Panigrahi:
| Shri M. B. Thakore:

Dr Ram Subhag Singh;
Will the Minister of Finance be 

pleased to slate whether it is a fact 
that the internal value of the Indian 
Currency has declined by 29 per cent 
as stated by the Reserve Bank 
Governor in his address to the insti­
tute of Bankers?

The Minister of Finance (Shri 
Morarji Desai): Yes, measured on
the basis of general index of whole­
sale prxes, the internal value o f  the 
rupee has declined by 29 per cent 
since 1947-48.

Shri L Achaw Singh: May I know
whether there has been any demand 
for devaluing the Indian rupee from 
any quarter?

Shri Moraji Desai: There may be 
some demand from some unthinking 
quarters.
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ghrf W f i  CBkORK May 1 know 
whether this decline in the value of 
the currency has adversely affected 
our exports and if so whether any 
.remedial measures are proposed to be 
taken?

Shri Morarji Desaf; Some decline 
Is unavoidable in a rising economy 
but in this particular case our decline 
isi not more than that in several 
other countries; it is much less. I 
may give some figures m this connec­
tion about the annual decline ia 
terms of internal purchasing power 
between 1948 and 1958 and the annual 
rate of depreciation m the foreign 
countries:

France 6 8 per cent
Japan
U.K.
South Africa
Canada
USA.
West Germany
India

In a number of Latin American coun­
tries it amounts to from 13 to 38 per 
cent. So, this rate is much better 
than for the other currencies.

Shri Bimal Ghose: That was not
the question.

Mr. Speaker: The hon. Member 
only wants to know if any steps are 
taken by the Government.

Shri Bimal Ghose: My question is 
whether the hon Finance Minister 
feels that it ha3 adversely affected 
our exports.

Shri Morarji Desal: No, Sir. It 
may affect just a little. In exports it 
would affect a little, but compared 
with other currencies also ours has 
not gone down more; therefore, it 
does not affect more

Shri Bimal Ghose: Does he mean 
to say that it has not affected at all?

Speaker: Not sufficiently for 
Jhe Government to interfere and take 
action.

Shri C. D. Pande: May I know from 
the hon. Finance Minister whether 
during lus recent visit to the S ates, 
the United Kingdom and other places 
he noticed any fall in the value of our 
currency vis-a-vis dollar, sterling 
and Swiss franc?

Shri Morarji Desal: No, Sir. May 
I say to the other question also that 
we are constantly keeping an eye on 
this, but the best remedy for this is 
more production all round and that 
also we are trying to see.

Shri Ranga: Is it not a fact that 
if Government goes on pumping more 
and more currency into our circula­
tion inflation is bound to result?

Mr Speaker: That is normal.
Shri Raghunath Singh rose—
Mr. Speaker: The Question Hour

is over
Shri Raghunath Singh: Sir, I would 

like to put one important question.
Mr. Speaker: I am sorry, the Ques­

tion Hour 11 over

WRITTEN ANSWERS TO 
QUESTIONS

Recommendations of the Election 
Commission

*qi J Shri Ajit Singh Sarhadi:
\  Shri D C. Sharma:

Will the Minister of Law be 
pleased to refer to the reply given to 
Starred Question No 127 on the 5th 
August, 1959 and state further pro­
gress since made m regard to imple­
mentation of the recommendations of 
the Election Commission9

The Deputy Minister of Law (Shri 
Hajarnavis): The remaining import­
ant recommendations of the Election 
Commission are still under the con­
sideration of Government. These re­
commendations require examination in 
detail in consultation with the Election 
Commission, other Departments of 
Government, State Governments, other 
interests and political parties, etc.

4*5 tl
43 »»
3 9 •I
2-5 M
1-8 »
1-7 H
1 7 H
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before concrete proposals to imple­
ment them are finalized.

Nnnmmti (Gaahati) Refinery
Shrtanatl Mallda Ahmed:
Shri Hem Baraa:
Shri Pangarkar:

*9t. J Shrlmati Parvathl KiUhiU: 
Shri Nagi Reddy:
Shri Warior:

^ Shri D. C. Sharma:

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No 425 on the 13th August, 1959 and 
state:

(a) the progress made in the setting
up of a refinery at Nunmati (Gauhati);

(b) whether technical designs for 
the plant have since been received 
from Rumania;

(c) whether any Ind ans were asso­
ciated in the preparation of the 
designs;

(d) whether special and technical 
assistance agreerurt has since been 
executed;

(e) if so, the details thereof;
(f) whether Rumanian Experts had 

visited the refinery site recently and 
submitted a report; and

(g) if so, the details thereof?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) A statement is 
laid on the Table of the House. [See 
Appendix 1, annexure No 38 ]

(b) Yes, Sir.
(c) No, Sir.
(d) Yes, Sir.
(e) The Commercial Contract 

closely follows the Inter-Governmen­
tal Agreement signed on the 20th 
October, 1958.

(f) and (g). Rumanian Experts 
visited the refinery site during 
5eptember|October, 1959 but were not 
required to give a report.

Central Indian Medicinal Plante 
Organisation

•9S. Shri D. C. Sharma: Will the 
Minister of Scientific Research aal 
Cultural Affairs be pleased to refer
to the reply given to Starred Question 
No. 1121 on the 3rd September, 1951 
and state the further progress sine* 
made in the setting up of the Central 
Indian Medicinal Plants Organisation?

The Minister of Scientific Research 
and Cultural Affairs (Shri Htunayna
Kabir): Steps have been taken for the 
promotion of cultivation of selected 
medicinal plants and also for the 
recruitment of necessary staff. A 
report on the progress made since 
September, 1959 is placed on the 
Tab'e of the House. [See Appendix 
I, annexure No. 39]

Democratic Reforms In the Andaw ai
’ Dr. Ram Subhag Singh:
Shri Kodiyan:
Shri N. R Muniswamy:
Shri Goray:

*94 J Shri A. K Gopalan:
Shri Kunhan:
Shri Amjad All:
Shri P. C. Borooah:

Will the Minister of Maine Affairs 
be pleased to state:

(a) whether it is a fact that *  
delegation from the Andamans recent­
ly waited upon the Home Minister and 
some other Government representa­
tives in connection with introducinf 
democratic reforms there; and

(b) if so, what were the math 
demands of the delegation?

The Minister of Home Affairs (Blurt 
G. B. Pant): (a) Yes.

(b) A statement is laid on the Table. 
[See Appendix I, annexure No. 40].

Foreign Experts In Coaching Cricket
•95. Shri Kodiyan: Will the Minister 

of Education be pleased to state:
(a) whether Government have any 

proposal under consideration tor ‘en­
gaging foreign experts to give expert
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training and coaching in aporta parti­
cularly Cricket to coaches in India, 
«nd

(b) if so, the main details of the 
proposal*

The Minister of Education (Dr, K. 
L. Shrfanali): (a) Yes, Sir

(b) It is proposed to establish a 
National Institute of Sports where 
foreign coach Instructors will impart 
training in almost all games, except 
Hockey, to Indian coaches and players

Compassionate Gratuity Fund
*M. Shri N. R. Mnnlswamy: Will the 

Minister of Defence be pleased to 
state*

(a) the total Compassionate Gratu­
ity Fund set apart and awarded m 
Defence Services in the years 1958 
and 1999 uptodate;

(b) the basis on which thu ex- 
gratia award was made, and

(c) whether the scheme envisages 
awards to dependants of officials who 
died on or after June, 1953?

The Minister of Defence (Shri 
Krishna Menon): (a) A sum of Rs 4 
lakhs was initially provided for pay­
ment to the dependants of deceased 
officers who died on or after the 1st 
June 1953 but before the 1st April,
1958 In respect of deaths on or after 
the 1st April 1958, the amount pro­
vided for disbursement m each finan­
cial year is Rs 1 lakh The un­
expended amount, out of the provision 
of Rs 1 lakh made each year, will 
be carried forward to the next year 
subject to the stipulation that in no 
case will the budget provision for any 
one financial year exceed Rs 2 lakhs

The total amount awarded from 
the Compassionate Gratuity Fund In 
the calendar year 1958 was 
Ra 1,31,800 The amount which ha* 
been awarded during the calendar 
yeê r 1959 up-to-date is Rs 135,300

(b) The grants from the Fund are 
made on the merits of each case

subject to certain limits and othtr re* 
quirements prescribed by rules, by a 
Board consisting o f the Secretary, 
Ministry of Defense, the Financial 
Adviser, Ministry of Finance (Defence) 
and the Chairman of the Chief of 
Staff Committee, with the approval 
of the Defence Minuter

(c) Yes

Neyveli Lignite Project

•97. Shri Nansbnhan: Will «he 
Minister o f Steel, Mines and Fael be 
pleased to state*

(a) how many bucket belt excava­
tors have been installed in the NejrveH 
Lignite area so far,

(b) whether all of them are func­
tioning to expectation,

(c) whether any defect has been 
noticed in their functioning to esti­
mated capacity, and

(d) the rate and quantity of excava- 
tory work that is being done by these 
machines?

The Minister of Steel, Mines aad 
Fael (Sardar Swaran Singh): (a) Two, 
each of 350 litre bucket capacity

(b) They are still on trial runs
(c) These excavators have satisfac­

torily passed the tests in regard to 
capacity and performance No defects 
were noticed

(d) The rated capacity of these ex­
cavators is 920 cubic metres of sol® 
overburden per hour, but during trial 
runs the average turn-over has been 
only about 200 cubic metres per hour 
The reason for this is that the State 
Government are yet to make satisfac 
tory arrangements to firm up the 
voltage of power supplied to the ex­
cavators Installation of boosters 10 in 
progress Besides, experiment* are 
still in progress with regaid to the 
best type of cutting teeth for the 
bucket wheels to tackle the Cuddalore 
sandstone
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Wtrte Add Pint at Rtnketo
/  8hrl Kunlun:
\  Shri T. B. vittal Rao.

Will the Minister of Steel, Minas 
M  I M  be pleased to state

(a) the progress made up-to-date 
With regard to the construction of the 
nitric acid and mtro-limestone plant 
of the Fertiliser Factory at Rourkela 
by the Smdn Fertilisers and Chemi 
cals (Private) L td, and

(b) when it is likely to be com 
pleted’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh), (a)
Orders for the mam plant and equip­
ment are being placed by Messrs 
Sindn Fertilisers and Chemicals 
Private Ltd About 60 per cent of 
the site formation work, which is the 
responsibility of the Hindustan Steel 
Ltd has been completed

(b) The plant is expected to be 
fully erected by November, 1961 and 
to be commissioned in early 1962

Calcium Carbide
*99 Shri Subbiah Ambalam Will 

the Minister of Scientific Research 
and Cultural Affairs be pleased to 
state

(a) whethei as a result of investi­
gations and research conducted at the 
Central Electro-Chemical Research 
Institute, Karaikudi, there are bright 
prospects for setting up a calcium 
carbide industry in Madras State

(b) whether the new process deve 
loped at Karaikudi Institute has made 
it possible to produce 'A’ grade car­
bide in the country and

(e) the annual requirement and the 
current production of ealcium carbide 
in our country7

The minhtor of Scientific Research 
and Cnltaral Affairs (Shri Humaynn 
Kabir): (a) and (b) Experimental 
furnace trial* carried out at the Cen­

tral Electro-Chemical Research last}* 
tute have yielded calcium carbide 
which on testing was found to satisfy 
ISI Specifications for ‘A’ grade pro­
duct Further investigations are is 
progress to establish the results fully

(c) In 1956-59, the production and 
consumption of calcium carbide in the 
country was 3797 and 13097 tons, res­
pectively

Sxpert Committee on Consumption et 
Steel

rshrl Nagi Reddy.
Shrimati Parvathl Krishna*-

*100. J Shri Warior:
I Shri Ram Krishan Gupta* 
t^Shri Ajit Singh Sarhadi.

Will the Minister of Scientific Re­
search and Cultural Affairs be pleased 
to refer to the reply given to Un­
starred Question No 727 on the 13th 
August, 1959 and state

(a) whether the Expert Committee 
appointed to suivcy our capacity to 
absorb the 4-5 million tons of finished 
steel to be produced by 1960 61 has 
completed its work

(b) if so, whether Government have 
received its report, and

(c) the details thereof’

The Minister of Scientific Research 
and Cultural Affairs (Shri Hiunayun 
Kabir) (a) Not yet, Sir

(b) and (c) Do not arise

Protected Monuments
f  Shri S A. Mebdi 

101 \Shri Mohammed Elias
Will the Minister of Scientific Re­

search and Cultural Affairs be pleased 
to state

(a) whether Government have 
decided to reduce the number of his­
torical protected monuments to about 
*,000,

(b) if so, the reasons therefor;
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(c) whether the balance will be 
given to States and local bodies for 
protection; and

(d) what will be the total number 
o f such monuments m each State9

The Minister of Scientific Research 
and Cultural Affain (Shri Humayun 
Sabir): (a) to (d) Item 67 of list I— 
Union List (Seventh Schedule) of the 
Constitution of India lays down that 
Ancient and Historical monuments of 
national importance are the responsi­
bility of the Union Department of 
Archaeology Accordingly, the Stand­
ing Committee of the Central Board 
Of Archaeology has been asked to 
examine the list of existing monu­
ments to And out if it contains monu­
ments which are of local importance 
or otherwise devoid of outstanding 
national importance so that they may 
be dropped from the Central List In 
case of all such monuments, the res­
pective States will be requested to 
take suitable measures for their pro­
per preservation The list has not 
been finalised yet

Indian School of Mines and Applied 
Geology, Dhanbad

•102 Shri Supakar: Will the Minis­
ter of Scientific Research and Cultural
Affairs be pleased to refer to the 
reply given to Starred Question 
No 135 on the 5th August, 1959 and 
state what further steps have so far 
been taken to remove any shortage of 
staff and equipment in the Indian 
School of Mines and Applied Geology, 
Dhanbad, especially m the branches of 
Applied Geophysics and Petroleum 
Technology’

The Minister at Scientific Research 
and Cultural Affain (Shri Hnmaynn 
Kablr): A statement giving the re­
quired information n placed on the 
Table of the House

Statem ent

Following further steps have been 
taken to remove shortage of staff and

equipment in Indian School of Mutes 
and Applied Geology, Dhanbad;—

(1 ) An Indian specialist in Oil 
Refining Practice has been appointed 
as Senior Lecturer in the Petroleum 
Technology Department

(2) Services of two officers of Oil 
and Natural Gas Commission have 
been secured for short period

(3) Services of an officer of Assam 
Oil Company have been secured for 
delivering a series of lectures on 
Petroleum Geology and Drilling.

(4) Part-time Lecturers and Instruc­
tors have been appointed to meet the 
shortage of staff in the Departments 
Of Coal and Metal Mining

(5) Candidature of a British expert 
under the Colombo Plan for Pet­
roleum Technology has been accepted 
and he is expected to join the School 
m January, 1960 Another British 
expert for Metal Mining is also likely 
to ]om the School very soon under 
the same programme

(6) Recruitment to thirteen teach­
ing posts m the School has been en­
trusted to the Union Public Service 
Commission

(7) Orders foi equipment worth 
Rs 3 30 lakhs have been placed In 
addition, equipment worth Rs 1 93 
lakhs is expected under foreign aid 
programmes

Tagore Centenary Celebrations
*103. Shri Radha Raman: Will the 

Minister o f Scientific Research and 
Cultural Affairs be pleased to state

(a) whether Government has finalis­
ed its scheme for celebration of the 
Tagore Centenary next year in India 
and abroad,

(b) if so, what are the details 
thereof,

(c) whether he held any meetings in 
recent months in Delhi and Calcutta 
in this connection, and

(d) if so, with what results7
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The Minister of Seteattte Icm n k  
and Cnttnral Affairs (Shri Hnmayui 
Kabir): (a) and (b). Items for the 
Centenary Celebrations in 1961 are in 
various stages of preparation; chief 
among them are publications of 
Tagore’s works, construction of 
theatres in State Capitals, organiza­
tion of exhibition, dramatic perform­
ances and seminars in India and 
abroad.

(c) and (d). Yes, Sir. The pre­
sent schemes were reviewed and 
future plans were considered

Manufacture of One-ton Tracks
*104. Shri Rameshwar Tantia: Will 

the Minister of Defence be pleased 
to «tate*.

(a) whether it is a fact that Gov­
ernment have decided to manufacture 
one-ton trucks m defence establish­
ments with or without any foreign 
assistance and collaboration; and

(b) if so, the details of the decision’

The Deputy Minister of Defence 
(Shri Raghuramai&h): (a) and (b).
The matter is under consideration

Chinese in India
f  Shri Hem Barna:

*105.  ̂ Shrimati Maflda Ahmed:
(_Dr. Ram Subhag Singh:

Will the Minister of Home Affairs 
be pleased to state;

(a) whether Government have ins­
tituted any enquiry into the number 
of Chinese in India; and

(b) if so, how are they dispersed in 
India and how many of them are 
without valid documents for stay In 
India?

The Minister of Home Affairs (Shri 
G , B. Pant): (a) and (b) A state­
ment showing State-wise the number 
of Chinese Nationals registered in 
India as on the 31st October, 1959, is 
fedd on the Table of the House [See 
Appendix I, annexure No. 41.] In­

formation in respect of the latter part 
of part (b) of the question is not 
readily available.

Headquarters of Hindustan Steal 
Limited

fShrl Panigrahi:
*108. J Shri Ajit Singh Sarhadi:

I  Shri 3. B. S. Bist:

Will the Minister of Steel, Min— 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No 543 on the 19th August, 1959 and 
state:

(a) whether a final decision has 
since been taken in locating the Head­
quarters of Hindustan Steel Ltd., 
when it is shifted from Delhi', and

(b) if so, the place which has been 
finally selected for this purpose?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Yea, 
Sir.

(b) Ranchi.

Clash between Assam Riflemen and 
Manipur Police 

f  Shri Ram Krishan Gupta: 
•107 {  Shri B C. Mullick:

I  Shri L. Achaw Singh:
Will the Minister of Home Affairs 

be pleased to refer to the reply given 
to Starred Question No. 382 on the 
13th August, 1959 and state*

(a) whether the investigations into 
the causes of clash between the Assam 
Riflemen and the Manipur Police have 
since been completed;

(b) if so, the result thereof; and
(c) the nature of action taken 

against the persons who were held 
guilty?

The Minister of Hom« Affairs (Shri 
G. B. Pant): (a) to (c). Yes. The 
Commandant of the 4th Assam Rifles 
Battalion has been transferred and the 
displeasure of the Governor o f Assam 
has been conveyed to him. It had



gag Written Answers KARTIKA ST, 1881 (SAKA) Written Answers p t

already bean decided that the Inspec­
tor General of Police should be trans­
ferred and action was taken accord* 
tagly. The Court of Inquiry found • 
Subedar Major and two Jemadars of 
the 4th Assam Rifles Battalion res­
ponsible ft»r the incident. Orders 
have been issued for the compulsory 
retirement of the Subedar Major and 
for the initiation of disciplinary pro­
ceedings against the two Jemadars as 
also for the transfer from the Batta­
lion of 19 Assam Rifles personnel 
involved in the Incident. In so far 
as the departmental proceedings 
•gainst the police personnel are con­
cerned, the report of the Inspector 
General of Police is under exami­
nation.

Grants to Educational InstttntioB*

{
Shri Subodh Hansda;
Shri S. C. Samanta:

Shri R. C. MajhJ:
Will the Minister of Education be 

pleased to refer to the reply given to 
Unstarred Question No. 2130 on the 
Srd September, 1959 end state whether 
any grant has been given to any Ins­
titution since the formation of the Ad­
visory Committee on giving financial 
assistance to educational institutions 
of higher learning of all-India im­
portance?

The Minister of Education (Dr K. 
L. Shrimali): No, Sir
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C k«|  liiQ o  Bets
. .  f  Shri S. M. Banerjee:

1 \  Shri L. Achaw Singh:
Will the Minister of Defence la  

plwi/ed to state:
(t) whether Bharat Electronics (P) 

Ltd. has decided to manufacture 
cheap radio sets for public use; and

(b) if so, when production is likely
to

n w  Minister of Defence (Shri 
Krishna Menon); (a) No such decision 
has yet been made

(b) Does not yet arise

>11 India Services Competitive 
Examinations

r  Shri Vajpayee:
, J shrl Shree Narayan Das:

,I1* ^ Shri Damani:
^ Shri Parnlekar:

Will the Minister of Home Affaire 
be pleased to state

(9) whether it is a fact that theie 
is a proposal to effect reduction in the 
number of candidates offering them­
selves for the All-India Services com­
petitive examinations by debarring 
frotf> the examination those xfcose 
marks at the graduation test are 

a prescribed minimum,
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(b) whether the advice of the 
IJhion Public Service Commissioa and 
the University -Grants Commission has 
been sought about this matter,.

(c) if so, their opinion in this 
regard, and

(d) the decision taken by Govern­
ment?

The Minister of Home Attain (Shri 
G. B. Pant): (a) Proposal to restrict 
admission to the All-India and Cen­
tral Services Competitive Examina­
tion to candidates who are at least II 
Class degree holders has been exa­
mined

(b) Yes
(c) The University Grants Commis

sion opened that in view of the lack 
of uniformity in the practice of classi­
fication of successful candidates m the 
examinations of the Universities of 
India it would be sufficient to lay
down that no candidate who had 
obtained less than 45 per cent marks 
in the aggregate at the graduation test 
will be admitted to the Examination

The Union Public Service Commis­
sion desired to have the views of the 
State Governments and of the Mims 
tries concerned before tendering then 
advice

(d) It has been decided to drop the 
proposal for the present

fyaninsk Bates of Life Insurance 
Corporation

•112. Shri Ajit Singh Sarhadi: Will 
the Minister of Finance be pleased to 
state

(a) whether reduction in the pre­
mium rates of Life Insurance Corpora 
lion  m some foreign countries has m 
sny way increased the Insurance busi­
ness there and

(b) other steps taken to augment 
the business m those countries’

TOe Deputy Minister of Finance 
(Shrimatl Tarkeshwari Sinha): (a)
Yes, Sir, but it would not be correct 
to attribute this increase only to re­
duction in premium rates

-(b) (i) Better service to the policy­
holders by opening offices at key cen­
tres in charge of experienced and 
trained personnel, decentralisation of 
work and greater delegation of power 
to local officers

(ii) Revision in Agents' Commission 
rates with a view tx> bring them in 
fme with the Commission rates offered 
jby well established foreign and local 
insurers

(111) Frequent visits by Senior 
Executives from India m order to get 
 ̂ better appreciation of the local con­

ditions and problems

FTpunriim of Artificial Limb Centra, 
Poona

•11* J 'Snrt'Kuiinan:
1 \  Shri T. B. Vlttal Rao:

Will the Minister of Defence be 
pleased to state*

(a) whether the Commandant In­
charge of the Artificial Limb Centre, 
Poona has submitted any plans for the 
expansion of the Centre,

(b) if so, the nature of decision 
arrived at, and

(c) whether there is any proposal 
to have a separate hospital for the 
Centre?

The Deputy Minister of Defence 
(Sardar Majlthia): (a) No, Sir

(b) Does not arise
(c) No, Sir
There is, however, a proposal under 

consideration to have a convalescent 
Wing for renewal and repair cases

Education of the Handicapped
*114. Shri Bame*hwar Tantia: Will 

(he Minister of Education be pleased 
|o state

(a) whether it is a fact that the 
Council for the Education of the 
jlandicapped have decided to launch a 
campaign for providing more facilities 
to the handicapped; and
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<b) if *9i what are the additional 
facilities proposed to be given in addi­
tion to the existing ones?

The Minister of Education (Dr.K.L. 
Shrimali): (a) and (b). No, but on the 
advice of the Council certain schemes 
tor providing facilities for the handi­
capped are being considered for inclu­
sion in the Third Plan.

Facilities for Backward Classes Stu­
dents In Delhi University

•115. {Shri D. C. Shanna:
Shri Ram Krishan Gupta:

Will the Minister of Education be 
pleased to state-

(a) whether Delhi University has 
finalised a scheme for giving better 
educational facilities to the <=tudent» 
of Backward Clashes; and

(b) if so, what is its nature7

The Minister of Education (Dr. K. L. 
Shrimali): (a) No, Sir

(b) Does not arise

Kerala Jenmikaram Payment (Aboli­
tion) Bill, 1957

•11«.
{

Shri Bam Krishan Gupta: 
Shri A. K. Gopalan:
Shri V. P. Nayar:

Will the Minister of Home Affain 
be pleased to refer to the reply given 
to Unstarred Question No 1801 on the 
27<Ji August, 1959 and state

(a) whether the Kerala Jennukaram 
Payment (Abolition) Bill, 1957 has 
since been considered, and

(b) if so, the nature of the decision 
taken7

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b) The matter 
is still under consideration

Theatres
Shri Panigrahi:
Shri Bam Krishan Gupta: 
Shri L. Achaw Singh:

• 1 1 7 .Shri D. C. Shanna:
Shri Surendranath 

Dwlvedy:
 ̂Shri M11 hammed Ellas:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleased 
to refer to the reply given to Starred 
Question No 848 on the 27th August, 
1959 and state:

(a) whether Government have 
received plans for theatres from the 
State Governments;

(b) if so, the details thereof;
(c) whether they have examined 

them,
(d) if so, the result thereof; and
(e) the progress made m the execu­

tion of the Scheme
The Minister of Scientific Research 

and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b) Yes, Sir. Plans 
have been received from the State 
Governments of Andhra Pradesh, 
Bombay, Jammu and Kashmir, 
Madhya Pradesh, Orissa and Punjab

(c) and (d) Yes, Sir and the com­
ments of the Government of India 
have been communicated to the States 
concerned

(e) The States have been asked to 
start the work and to intimate to the 
Government of India the anticipated 
expenditure during the current fin­
ancial year
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DilU State Central Co-operative 
Stone

{
Shri S. M. Banerjee:
Shri Bhakt Darshan:

Shri Naval Prabhakar:

Will the Minister of Home Affain 
be pleased to refer to the answer 
given to Starred Question No. 1372 
en the 11th September, 1959 and state:

(a) whether investigation in regard 
to complaints of some irregularities In 
the accounts of Delhi State Central 
Co-operative Stores has since been 
completed; and

(b) if «o, the results thereof?

The Minister of State in the Minis­
try of Home Affain (Shri Datar): (a)
The investigation is in progress

(b) Does not arise

Indian oil Company Limited
'Shri Ajlt Singh Sarhadi: 
Shrimatl Parvathl
s o n  wartvr;
Shri Naci Reddy:
Shri D. C. Sbarma:

Will the Minister of Steel, Minee 
Fuel be pleased to state*

(a) whether the Indian Oil Com­
pany Ltd. has prepared any detailed 
proposals for the distribution of petro­
leum products;

(b) if «o, the nature of the pro­
posals; and

(c) whether any co-operation and 
co-ordination is envisaged between 
ft>Hinn Oil Company Ltd and the 
existing oil companies in the distribu­
tion of petroleum products?

The Minister of Mine* and OH (Slut 
JL D. Malaviya): (a) and (b). It wTO 
take some time for the Indian Oil 
Company Limited to formulate their 
detailed proposals for the distribution 
of petroleum products. Their pro­
gramme is, however, expected to in* 
dude, inter alto—

(i) distribution of the products 
ot the two Government refineries, 
being constructed at Gauhati and 
at Barauni;

(ii) imports of deficit products; 
and

(iii) supply of requirements of 
Government Departments and 
Undertakings.
(c) The existing Oil Companies al­

ready have product exchange and 
such mutually advantageous arrange­
ments; the Indian Oil Company also 
hopes to have such co-operation and 
co-ordination with them

Capital Punishment
•1*1. Shri Rameshwar Tantia: Will 

the Minister of Home Affain be pleas­
ed to state:

(a) the number of death sentences 
awarded in different States in 1957,
1958 and 1959 (upto September), and

(b) the number of persons actually 
executed during the same period?

The Minister of Home Affain (Start
G. B. Pant): (a) and (b). Inform ation 
is* being collected from the State Gov­
ernments, who are primarily concen- 
«d with the subject-matter, and it wiu 
be laid on the table of the House
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Polytechnics In Bombay

131. Shri Pangarkar: Will the Minu­
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether the Bombay Govern­
ment has sent any scheme for opening 
of new polytechnics during 1959-60 
and the remaining period of the 
Becond Five Year Plan;

(b) if so, whether the scheme has 
been approved, and

(c) the location of the institutes?
The Deputy Minister of Scientific 

Research and Cultural Affairs (Dr. 
M. M. Dm ): (a) The Government of 
Bombay have sent schemes for the 
establishment of one polytechnic 
under the State Five Year Plan and 
two polytechnics under the Centrally 
sponsored scheme.

(b) The schemes are under con­
sideration of the All India Council (Or 
Technical Education

(c) The Polytechnic under the State 
Plan has been established at Dohad. 
The locations of the polytechnics pro­
posed under the Centrally sponsored 
scheme have yet to be decided by the 
Regional Committee and the Govern­
ment of Bombay.

Excavations In Bombay ”  
ISt. Shri Pangarkar-. Will the 

Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(8) whether any excavations an  
being carried out m Bombay State 
during 1959-60, and

(b) if so, with what result*
The Deputy Minister ot Scientific 

Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b) The exca­
vations at Lothal, Distnct Ahmeda- 
bad, are to be carried out during 
1959-60 but have not started as yet 
Protected Monuments of Aurangabad 

1S3. Shri Pangarkar: Will the
Minister of Scientific Research m l  
Cultural Affairs be pleased to state*

(a) the total amount allotted for the 
maintenance and special repairs of 
each of the protected monuments in 
Aurangabad distnct (Bombay State) 
for the year 1959-60, and

(b) whether the amount allotted in 
the year 1958-59 for the above pur­
pose has been fully spent?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr. 
M. M. Das): (a)—

Rs
1 Ajanta Caves, Aurangabad 33,740
2 EUora Caves, Aurangabad 42,950
3 Bibi-ka-Maqbra, Auranga­

bad 26,390
4 Aurangabad Caves,

Aurangabad 5,5°°
5. Daultabad Fort, Aurangabad 6,431
6. Pitalkbora Civcs,

Aurangabad 4»i®i
7. Tomb of Malik Ambar

at Khultabad a,°3*
8 Tomb of Aurangaaeb

at Khultabad *J*
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<b) Over two-thirds of the provi­
sion was utilized.

Primary and Secondary School 
Teachers, Bombay

134. Shri Pangarkar: Will the
Minister of Education bo pleased to 
state:

(a) whether the Bombay Govern­
ment have included m the Second 
Five Year Plan a scheme for the re­
vision of salary scales of teachers of 
primary and secondary schools of 
local bodies m that State; and

(b) if so, the total amount given so 
far by the Central Government to 
the Government of Bombay for this 
purpose?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir.

(b) The State Plans do not give 
Information according to management 
of schools The required infor­
mation is, therefore, being collected 
from the State Government.

Teachers of Affiliated Colleges 
in Bombay

135. Shri Pangarkar: Will the
Minister of Education be pleased to 
state:

(a) whether the affiliated colleges 
in Bombay have received financial 
help from the University Grants 
Commission for the improvement of 
•alary scales of teachers; and

(b) if so, the amount so far given 
to these colleges7

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir

(b) Rs 3,31,000 (upto 2nd Novem­
ber, 1959).

Arrest of Pakistani Couriers
fShri N. M. Deb:

1M. J Shri Kodlyan:
(_Shri Warior:

Will the Minister of Home Affairs
be pleased to refer to the reply given

to Starred Question No. 392 da bio 
13th August, 1959 and state:

(a) whether investigations by Gov­
ernment in regard to arrest of two 
Pakistani couriers have been com­
pleted;

(b) the results of the investi­
gations; and 4

(c) whether any steps have been 
taken against the arrested persons?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) to (c). We have 
addressed the Government of Jammu 
and Kashmir for the desired infor­
mation which will be placed on the 
table of the House when received.

Leakage in Units constructed by 
ME S.

137 Shri Morarka: Will the Minis­
ter of Defence be pleased to state:

(a) whether it is a fact that nine 
units constructed by the Military 
Engineering Services in a certain naval 
station for keeping naval stores during 
the period 1951—54 were found leaking 
in May, 1955 during rams as a result 
of which an expenditure of Rs 70,959 
was incurred for their repairs; and

(b) whether the responsibility has 
been fixed for this defective work7

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. A 
substantial portion of the expenditure 
of Rs 70,959 was incurred on modi­
fications which were found necessary 
in the light of experience and only • 
small portion was spent on repairs.

(b) The matter is under scrutiny

Sale of Timber
138. Shri Morarka: Will the Minis­

ter of Defence be pleased to state:
(a) whether an auction sale for 2,500 

eft of timber held on the 10th October, 
1952 could not be completed due to 
shortage in the quantity of timber;

(b) whether any enquiry has been 
made by the Garrison Engineer re­
garding the shortage in quantity; and
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(e) if weft, the reasons therefor’  ?
lh » Mhtftter Of Defence (Shri 

- T.iWini Menon): (a) An auction sale 
was held on the 10th October, 1952, 
but was not completed. The reasons 
therefor are being investigated

(b) and (c). The matter is under 
inquiry.

State Bank of India Branches in Bihar

189. Shri Anirndh Sinha: Will the 
Minister of Finance be pleased to 
state the number of branches of the 
State Bank of India opened in the 
State of Bihar so far?

The Minister of Finance (Shri 
Monurji Desai): Since it was constitut­
ed on the 1st July, 1955, the State 
Bank of India has opened 26 branches 
in Bihar upto the 31st October, 1959

Branches of State Bank of India in 
Jammu and Kashmir

140 Shri Inder J. Malhotra: Will
the Minister of Finance be pleased to 
state:

(a) the number of branches of 
State Bank of India opened in Jammu 
and Kashmir State so far; and

(b) whether Government have any 
proposals to open any now branches 
during 1959-60?

The Minister of Finance (Shri 
Morarji Desai): (a) The State Bank 
of India has one branch each at 
Janpnu and Srinagar and also main­
tains a pay office at Gulmarg for cer­
tain months in the year. These offices 
were taken over from the Imperial 
Bank on 1-7-1955 when the State 
Bank of India was constituted.

(b) The branch expansion pro­
gramme of the State Bank does not 
cover the State of Jammu and Kashmir 
which is served by the Jammu and 

.Kashmir Bank. The question of es- 
.tablishing new branches of the State 
'Bank daring 1959-60 does not, there­
fore, Arise.

Illegal Mint in Delhi
141. Shri Ramji Venna: Will the 

Minister of Home Affairs be pleased 
to state*

(a) whether it »  a fact that an ille­
gal mint has been unearthed by the 
Delhi Police at Serai Pipal Thala in 
Alipur Police Station area; and

(b) how many persons have been 
arrested in this connection?

Hie Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes.

(b) Two.

Medicinal Herbs

142. Shri Vidya Charan Shnkla: Will 
the Minister of Scientific Research 
and Cultural Affairs be pleased to 
state:

(a) whether it is a fact that during 
their recent tour of the forest areas 
of Bastar District m Madhya Pradesh, 
Dr. Subramaniam of the Botanical 
Survey of India and Shri A N Henry, 
Chief Botanical Expert of the Govern­
ment of India, had come across cer­
tain herbs and plants which are likely 
to be found valuable m the labor­
atories for preparation of costly medi­
cines; and

(b) if so, whether any steps are 
being taken to establish the utility 
and proper exploitation of these herb? 
and plants?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr M. 
M Das): (a) and (b). Dr. K Subra­
maniam, Regional Botanist, Southern 
Circle, Botanical Survey of India 
and Shri A. Henry, Herbarium Assisr 
tant in that Department, collected a 
number of plants during their recent 
tour of the forest areas of Bastar 
State in Madhya Pradesh, under the 
usual programme of exploration work. 
Some plants of known medicinal 
value were also collected but none of 
the plants can be said to be of special 
medicinal value or significance.
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..  M m m  Calttrattoai la P n j i l
ltt . 8hri D. G. Sharma: Will the 

Minister of Finanee be pleased to 
•tate:

(a) the total area brought under 
tobacco cultivation in Punjab State 
during 1958*59; and

(b) the income accrued in excise 
duty therefrom?

The Minister of Finance (Shri 
Morarji Desai): (a) The total area
brought under tobacco cultivation in 
Punjab State during 1958-59 was 5,018 
acres. (*J|

(b) Since the scheme of tobacco 
excise provides for retention of 
tobacco without payment of duty for 
five years, movement of tobacco in 
bond from one State to another and 
collection of duty from the licensee 
who ultimately clears the goods for 
home consumption, it is not possible 
to give the revenue derived from the 
1958-59 crop However, the revenue 
realised during 1958-59 in Punjab 
S'ate from tobacco cleared for home 
consumption amounted to
Rs. 56,64,933.00

Contract System In M.E.8 .

144. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to re­
fer to the reply given to Unstarred 
Question No. 203 on the 5th August
1959 and state:

(a) the nature of further steps that 
are being taken to eliminate or mini­
mise contract system m M.E S ; and

(b) the value of work done through 
contract system and deparlmen*al 
labour separately m 1959-60 in M.E S ’

The Minister of Defence (Shri 
iCrfahw* Menon): (a) The matter is 
still under consideration.

(b) Information will be collected 
and laid on the Table of the Lok 
Sabha, as early as possible, after the 
end of the financial year 1959-80.

Expenditure Tax
145. Shri D. C. Sharma: Will ttw 

Minister of Finance be pleased to 
state:

(a) the total number of iwniw) 
registered during 1959-80 so far undftr 
the Expenditure Tax Act; and

(b) the amount of tax levied during 
the same period?

The Minister of Finance (Shri 
Morarji Desal): (a) The number e l 
assessees registered upto 30-9-1959 is 
7,767.

(b) The amount of tax levied front 
1-4-1959 to 30-9-1959 is Rs. 21-12 lakl*.

Foreign Tour by Government Ofllelak
148. Shri D. C. Sharma: Will the 

Minister ot Finance be pleased te 
state:

(a) the total number of Govern­
ment officials who went out of Xndli 
during the year 1959 so far;

(b) the purpose for which they 
went abroad;

(c) the to'al amount of expenditure 
incurred on them; and

(d) the amount of foreign excharqp 
released?

The Minister of Finance (Slut 
Morarji Desai): Requisite informatioa 
is being collected from the varioup 
Ministnes|Departments and will b* 
laid on the Table of the House whea 
ready.

Wealth-tax Collections
147. Shri D. C. Sharma: Will tft» 

Minister of finance be pleased It 
state the total amount of wealth-tax 
collected during 1959-80 so far?

The Minister of Finance (Shri 
Morarji Desal): The total amount of - 
Wealth-tax collected during 1999-fV 
upto 3O-9-109* Is Rs. 1,58,13,900.
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Teachers in Orissa
148. Shri Panirrahi: Will the Minis­

ter of Education be pleased to refer to 
the reply given to Ujistarred Question 
No 1831 on the 31st August, 1959 and 
state:

(a) the number of teachers and in­
specting officers who have been ap­
pointed in Orissa during 1959-60 so 
far;

(b) the number of quarters for 
women teachers which have been com­
pleted during the same period,

(c) the total number of teachers who 
were allotted to Or ssa for appoint­
ment m 1958-57, 1957-58 and 1958-59 
under this scheme, and

(d) the total number of such 
teachers who have been actually ap­
pointed from 1956-57 to 1958-59,

The Minister of Education (Dr K 
L. Shrimali): (a) and (b) The in­
formation has not so far been received 
from the State Government

(c) Smro the scheme of Relief of 
educated unemployment and expans­
ion of primary education was not in 
operation dur ng 1956-57 and 1957-58, 
the question does not arise During 
1958-59, 1 000 teachers were allotted 
to Orissa Government

(d) The question does not arise for 
the years 1956 to 1958 Information 
m respect of 1958-59 is still awaited

Exploitation of Iron Ore in Orissa
149 Shri Panijjrahi: Will the Minis­

ter of Steel, Mines and Fuel be pleas­
ed to refer to the reply given to 
Starred Question No 583 on the 19th 
August, 1959 and state

(a) which portions of the Cuttack 
district have been recommended by 
the Expert Committee for reservation 
for State exploitation

(b) when did the Committee sub­
mit its report;

(c) the total acreage of iron ore- 
hearing areas in Orissa which the
251 (Ai) LSD—3

Committee recommended for reser­
vation for State exploitation, and

(d) The estimated iron ore deposita 
in those areas7

The Minister of Mines and Oil (Shri 
K. D Malaviya): (a) The Expert 
Committee for Orissa recommended 
that all the free area in the district 
of Cuttack should be kept reserved 
till detailed investigations are carried 
out

(b) The Committee submitted its 
report on 11th April, 1959

(c) Besides the free available area 
of Cuttack district and the free areas 
of Mayurbhanj district containing 
vanadiferous iron ores, the total acre­
age of iron ore-bearing areas recom­
mended for reservation in the three 
blocks of Keonjhar and Sundergarh 
districts is 165 76 sq miles

(d) The total iron ore deposits in 
the three reserved blocks of Keonjhar 
and Sundergarh districts have been 
estimated at 509 million tons Pend­
ing demarcation of boundaries and 
investigation of the deposits and as­
sessment of the reserves m Mayurb­
hanj and Cuttack district, the esti­
mates of iron ore reserves of these 
districts are not yet known

protected Monuments in Orissa

150 Shri Panigrahi: Will the Mm* 
ister of Scientific Research and Cul­
tural Affairs be pleased to state

(a) whether any allocation has been 
made for the maintenance and repair 
of Konarak Temple in Orissa in 1959- 
60,

(b) whether any allocation has been 
made in 1959-60 for repair and main­
tenance of other protected monuments 
in Orissa; and

(c) if so, the amounts sanctioned for 
the purpose?

The Deputy Minister of 
Research and Cultural Affairs (Dr »
M Das): (a) and (b) Yes, Sir.
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Ra
(c) (i) Konarak Temple 18,070

(11) Other monuments m
Orissa 54,267

Flaygronnds in Orissa Educational 
Institutions

151. Shri Panigrahi: Will the Minis­
ter of Education be pleased to state*

(a) whether the Onssa Government 
have sent in the names of educational 
institutions which have no playgrounds 
or have inadequate facilities for the 
purpose of Central aid;

(b) whether any aid has been made 
available to such institutions in Orissa 
In 1959-60; and

(c) if so, the amount thereof?
The Minister of Education (Dr. K. 

L. Shrimali): (a) No, Sir
(b) and (c) It has now been de­

cided to place lumpsum grants at the 
disposal of the State Governments for 
distribution among eligible educational 
institutions for acquisition of play­
grounds A sum of Rs 24,000 has 
been sanctioned in favour of Ihe Onssa 
State Government for this purpose

Scholarships for Studies Abroad
152. Shri Panigrahi: Will the Minis­

ter of Education be pleased to state 
the total number of students who were 
awarded scholarships by the Govern­
ment of India for «:tudy abroad during 
1958-59 and 1959-60 so far, State- 
wise?

The Minister of Education (Dr K 
L. Shrimali): A statement is laid on 
the Table of the Hou^e.

Sta tmtnt

State 1958- 19", 9- io -  
•nO 60 la!

Assam (Naga Hills) 1 1
Andhra Pra lesh 1 1
Uttar Pradesh 1 1
West Bengal I T

T otal 3 1 4

Labour and Social Service Camp*
. . .  C Shri Panigrahi:

' Shri Pangarkar:
Will the Minister of Education be 

pleased to state*
(a) the number of labour and social 

service camps opened in the country 
during 1959 so far for students and 
the youth with the assistance of the 
Central Government (State-wise);

(b) the expenditure incurred for 
each State, and

(c) which organisations conducted 
these labour and social service camps?

The Minister of Education (Dr. K. 
t  Shrimali): (a) to (c) A statement 
is laid on the Table of the House. 
[See Appendix I, annexure No 42].

Taxes in Orissa State
154 Shri Panigrahi: Will the Minis­

ter of Finance be pleased to state the 
amount of money collected by the 
Government of India by way of taxes 
and other revenue measures m the 
Orissa State during 1957*58 and 1958- 
58’

The Minister of Finance (Shri 
Morarji Desai):

1957 58 1958-59

Rs 3,03,95,000 Rs 3,73,49,000
The above docs not include receipts 

undci various major heads in the 
group “Civil Administration Currency 
Mint, Civil works etc” , as these are 
receipts not on account of any revenue 
measures adop'ed, but on account of 
services rendered and supplies made

International Finance Corporation
155 Shri Panigrahi: Will the Min­

ister of Finance be pleased to state 
the number of investments that the 
International Finance Corporation has 
made m India so far?

The Minister of Finance (Shri. 
Morarji Desai): The In'ernational
Finance Corporation has so far agreed
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to invest up to $ 1 5 million in the 
Republic Forge Company of Hydera­
bad and ud to $ 0 85 million in the 
Kirloskar Oil Engine* Limited of 
Poona

Orissa Mining Corporation
156. Shri Panigrahi: Will the Minis­

ter of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Starred Question No 704 on the 22nd 
August, 1959 and state

(a) the names of the areas in 
Keonjhar, Dhenkanal, Kalahandi, 
Sundergarh and Mayurbhanj districts 
m Orissa which have been prospected 
by the Orissa Mining Corporation,

(b) the particular areas which the 
Orissa, Mining Corporation has located 
for exploitation,

(c) the nature of ores contained in 
those areas,

(d) whether the Orissa Mining Cor­
poration has applied for lease m 
Tomka mining area m Sukinda since 
its inception, and

(e) whether its application was for­
warded to the Government of India 
for consideration’

The Minister of Mines and Oil (Shri
K. I). Malaviya): (a) and (b) A state­
ment giving the information is laid 
on the Table1 [See Appendix I, 
annexure No 43]

(c) All the deposits contain saleable 
grades of iron or manganese ore, as 
the case may bp

(d) Yes, Sir
(e) No, Sir

to Unstarred Question No 1049 on the 
19th August, 1959 and >tate

(a) whether the Census Schedules 
and the programme for 1961 Census 
enumeration have been discussed and 
finalised, and

(b) if so, the details thereof7

The Minister in the Ministry of 
Home Affairs (Shri B N Datar): (a) 
Yes

(b) The next Census will relate to 
the sunrise of 1st March, 1961 The 
actual enumeration will be done dur­
ing the 22 days le , 10th February to 
3rd March, 1961 During the first 19 
days the enumerator will visit every 
household for enumeration and during 
the next three davs> he will make a 
revisional round of the households to 
check the completeness of his enumer­
ation and make any corrections for 
births, deaths or unenumerated 
visitors

At the 1961 Census demographic, 
economic and social data relating to 
each individual will be collected. 
Demographic data will relate to sex, 
age, marital s‘ atus, birth place and 
migration, Economic data will relate 
to work done, industry in which work 
is done and activity if not working. 
Social and Cultural data will relate 
to natiomlitv, mlicion, Scheduled 
Caste and Scheduled Tribe, literacy 
and education, mo‘her tongue and 
secondary language A special feature 
of the next Census is that information 
on household basis will be collected 
relating to household cultivation and 
household industry

Reform in System of Examination
1961 Census

'Shri It am Kristian Gupta. 
Shri C. K. Bhattacharya:

157. Shri Bibhuti Mishra:
Shri Hem Raj: 

l_Shn Hem Barua:

fShri Ram Krishan Gupta 
Shri M L Dwivedi-

158. J Pandit D N Tiwarv- 
] Shri Harish Chandra 

Mathur:

Will the Minister of Home Affain
be pleased to refer to the reply given

Will the Minister of Education be 
pleased to refer to the reply given to
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Unstarred Question No. 730 on the 
18th August, 1959 and state:

(a) whether the Committee set up 
by the University Grants Commission 
to examine the question of reform In 
the system of examination in the 
Indian universities has submitted its 
final report;

(b) if so, the details thereof; and

(c) the nature of action taken so 
far to implement the recommendations 
of the Committee’

The Minister of Education (Dr. K. 
L Shrimali): (a) No, Sir

(b) and (c) Do not arise

Minerals in Mohlndergarh

159. Shri Ram Krlshan Gupta: Will 
the Minister of Steel, Mines and Fuel 
be pleased to refer to the reply given 
to Unstarred Question No. 456 on the 
10th August, 1959 and state the nature 
of steps taken or proposed to be taken 
to exploit the mir il quartz which 
has been found in sufficient quantity 
and suitable for commercial purposes 
in District Mohmdergarh?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): The State Govern­
ment is proposing to declare the area 
containing quartz as available for 
grant to private parties for exploi­
tation

Service Co-operatives in Cantonments
f  Shri Ram Krishan Gupta:

1W  ̂ Shri Padam Dev:
[_ Shri D. C. Sharma:

Will the Minister of Defence be 
pleaded to refer to the reply given 
to Starred Question No 1230 on the 
8th September, 1959 and state*

(a) whether Government have 
since considered the proposal to en­
courage setting up of Service Co­
operatives in Cantonment areas; and

(b) if so, the result thereof?

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). It is
the policy of Government to encour­
age co-operatives. The proposal re­
ferred to in reply to Starred Question 
No. 1230 on 8-9-1959 is still under 
consideration.

Cost of Production of Steel
161, Shri Ram Krishan Gupta: Will 

the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given 
to Unstarred Question No. 2101 on 
the 3rd September, 1959 and state:

* (a ) whether the revision of esti­
mates of likely cost of production oC 
steel in the three steel plants has
stira been

(b) if so, the details thereof*

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Not yet Sir

(b) Does not arise.

Central Pool of Engineering 
Specialists

f  Shri Ram Krishan Gupta:
162.1  Shri D. C. Sharma:

I  Shri Vidya Charan Shukla:

Will the Minister of Home Alfalfa 
be pleased to refer to the reply given 
to Starred Question No 997 on the 
Slst August, 1959 and state the fur­
ther progress made so far in setting 
up a central pool of engineering 
specialists?

The Minister of Home Affairs (Shri 
G B Pant): The scheme for the con­
stitution of a central pocl of En­
gineers is under active consideration 
in consultation with the concerned 
Ministries

Army Housing Project
f  Shri Ram Krishan Gupta:

' \  Dr. Ram Subhag Singh:
Will the Minister of Defence be

pleased to state:
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(a) the nature of progress made so 
far in the completion of Rs. 75 lakhs 
Army Housing P roj ects in Jammu 
a·rea; and 

(b) the details thereof? 

The Minister of Defence (Shri 
Krishna Menon): (a) and (b). Pre-
sumably, the Hon'ble Member has in 
mind project for provision of hutted 
accommodation for troops at Kaluchak 
in Jammu Area. This was administra-
tively approved on the 12th August, 
1959, at an estimated cost of Rs. 74·83 
lakhs. The work on the project was 
started in October, 1959. 

Children's Museum 

164 [ Shri Ram :Rrishan Gupta: 
· l_ Shri D. C. Sharma: 

Will the Minister of L[ ___ J.tion be 
p1eased to refer to the re:)ly eivcn to 
Sta:rred Question No. 995 en the 31st 
August, 1959 and state: 

(a) whether the Scheme for Child-
ren's Museum in New Delhi has since 
been finalised; and 

(b) if so, the details thereof? 

The Minister of Education (Dr. 
K. L. Shrimali) : (a) . No, Sir; 

(b). Does not arise. 

Wells in Orissa State 

165. Shri B. C. Mullick: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of wells that have 
been sanctioned under Centrally 
aponsored schemes, during the years 
1956-57 to 1959-60 so far for providing 
water facilities to the Scheduled 
Castes in Orissa; and 

(b) the amount of expenditure in-
volved therein'? 

The Minister of State in the Ministry 
.t Home Mairs (Shri Datar): (a) 
and (b). During the years 1956-57 to 
1958-59, 159 wells were sanctioned at 
a total cost of Rs. 2·40 lakhs for pro-
vidinji water facilities to Scheduled 

Castes under the Centrally sponsored 
schemes in Orissa. For 1959-60, a 
sum of Rs. 0.80 lakhs is provided for 
the construction of 53 wells. 
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Late Duty Allowances to Government 
Employees 

167. Shri Ram Garib: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that a late 
duty allowance is permissible to Gov-
ernment servants who put in extra 
hours of duty after completing the 
normal hours of duty; 

(b) if so, whether Government have 
provided or propose to provide similar 
concession for those who are called 
upon to put in extra hours of work 
in the morning before the commence-
ment of their normal hours of work; 

(c) if not, what are the reasons for 
not allowing a similar concession in 
such cases; and 

(d) what concessions are allowed in 
cases where a p erson has to put in 
extra hours of duty both in the morn-
ing and evening? 

The Minister of Finance (Shri 
Morarji Desai): (a}. Yes, Sir. How-
ever, this allowance is restricted to 
the non-gazetted and Class IV staff 
working in the S ecretariat and At-
tached Offices of the Government of 
India and in the offices of Union 
Public Service Commission, Supreme 
Court of India, and the Election Com-
mission only. 

(b). The Government have allowed 
this concession in the case of those 
who are called upon to put in extra 
hours of work in the morning also. 

(c). Does not arise. 

(d). The late duty allowance at the 
following rates is allowed:-

For cxceediPg 9 bot:rs 
of cortinccol•S duty 

Fo' exceed irg II Joours 
of continuovs cuty 

F'or exccediPg 13 h ours 
continuous duty 

Nor- Class 
rrazetted lV 
~ ~~ aff staff 

Rs. Rs. 

0•75 

2 r·oo 

3 !•25 

Photographs of Voters 

168 .f Shri S. M. Banerjee: 
· l Shri Panigrahi: 

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No. 828 on the 27th August, 
1959 and state: 

(a) whether all the voters in the 
South West constituency in Calcutta 
have been photographed in connection 
with the coming bye-elections to Lok 
Sabha; 

(b) if not, by what date photographs 
will be completed; and 

(c) when this bye-election is likely 
to be held? 

The Deputy Minister of Law (Shri 
R. M. Hajarnavis): (a) No, Sir. About 
one-third of the voters in the Calcutta 
South West Parliamentary constitu-
ency have so far been photographed. 

(b) ·The work of taking photographs 
and issuing identity cards to voters is· 
expected to be completed by the mid-
dle of January, 1960. 

(c) The bye-election will be held 
immediately thereafter, in February 
or March, 1960. 

Discharge of Personnel 

169. Shri Vajpayee: Will the Minis-
ter of Defence be pleased to state: 

(a) whether it is a fact that more 
than three hundred people have been 
discharged from 124 Inf Bn TA New 
Delhi; 

(b) if so, the reasons therefore; 

(c) whether Government have re-
ceived complaints of harassment and 
maltreatment against the Commanding 
Officer; and 

(d) th11 action taken thereon, if 
any? 

~ 
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The Minister of Defence (Shri 
Krishna Menon): (a) to (d). A state-
ment is given below: 

STATEMENT 

124 Inf Bn TA was raised in 1956. 
Since its raising, 320 individuals have 
been discharged from this unit. Out of 
this number, 269 were discharged on 
compassionate grounds at their own 
request. The reasons for the discharge 
of the others are given below: 

(i) Discharged being UI'-
traceable 

(ii) Discharged for no t at-
. tending annual train-

ing 

(iii) Discharged as unlikely 
to become efficient sol-
diers . 

TOTAL 

35 

4 

!2 

51 

2. Some complaints about maltreat-
ment and harassment have been re-
ceived and they are under investiga-
tion. 

~ \9 0 0 ?.lf t{ltf ~ : 

'-'f'A ~~ i~ l=j-3fr l:f~ 
~<T f91: 

(91) ~~ sr~ if. f?1;-rr-f~ 
,<:rAT IT'( ~ wti q~· *T <-'TTSf if. fuQ: 
ri~ur fc!;<rr lTl:fT ~ ; ~n: 

( @" ) ~., fqfi'ii if ~ f<f\;;-rrrr 
~1/im tR z;ft~ qif if\ n:f ~+f <fi1.. f<nn 
lTl1T ~ ? 
~ ;;r(-{ ~~ +=f?Tf (~! io ~o 

~) : (cti) ct~r (i_9) ~r ~n: 
f~ffill ~ if, . f~ # ;;frfipr: i1iR ~ 

m lfll6r if ~ ~rdf ~m qf~:q+r if i~~ 
~~ UT{<lil'i'.J"'R" <:1"91 <:rmu Sedimen-

tary. ~f<:r ·+!TiT f~ f91l1T 
:q<TT ~ I f~~ f~~ ~ '+!"T '+T•r+::rf<:r lTT"f n . ~ . 

mur- f91l1T lTl1T 1 ~ *~ if 
'+T'f'+Tm llR mur- ;;m:r ~.r 1 ~r Cf9'i 
f~r ~~ IT'( ~ ( drilling ) 9'iT 

9'iTll ~l=+T ~T f91l1T lTl1T I 

f~+rr""~ "Sfa-~ if rr<et'fi 'l'it <..eft~ 

~\9~. ?.lt q;q ~ : cr:rr ~. 
'-"R it'tt i1:1o:r ll''>~"r ~ <mR 'fir <!itn 
~~ f'l'i : 

( 9'i) f~~ >I~~ if, f<f\i1-f'l'irr 
~r q--.: ~ ij9i" <F<ii'.fi <.fir m if. fu"Q; 
ri!ffllT fCfil!T lTl1T ~ ; ~n: 

(~) ll:il f~ if ~ ~-f<fii'f 
~m IT'( m 9'iT m ~-r Cfi-.: fi{l:IT 
lTl1T ~ ? 

\.<1R ~~ ~~ ~T {?.lt io a-o 
~·fhr) : ( Cfi) ~ >r~~ if 
f;:n:rrf~f~ ~~ IT'( +fK<fTlf <l'l+f'"f<:r 
ri~ur fcr+TJ1T ~ Pyrites <1-.f~TD 

CfiT ~err;:r fCfi<n ~ :--

(Z)~-.:~mr~r~ 
if ; ~1 ~ !fTIJ 'i:fTW"f if ; 
~n: om~ if foornr <:r~ 

~~T if I 

( ~ ) f~lTT~C1 >r<t~ <.fiT f~~ 
f~ if ~ 3;TR f~­
irrr if 1 

( ~) +r_~~ i'fTliCfi @r;:ff if, 
iflf'f<:r~ fqr~ ~r <fir ;;rr 
~c:f if ~·qcr 3;TR qf~ if 
mOOT =t~~ ~qrrr ~ or'"l"'if 
'>~"R f~TTm i1iR ~ <m:rur 
if '<ilC:T if ~ \iffiiT ~· I ~· 
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\:91 r1 ~n: cr<rrtr mrr mf~ 
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('~) f~ <.fir ~~<rr if . 
<fi'WrR", ~1\ <f<TRT ( mllU) 
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HWJ5? ; % SffT w;
«frc fjter f t r w  % sfcpr m i 

( si) fapjfT *r§T$ *  jtEwtct

f*TPT TC I

(*0  firm *r$nj ^  finftft
% fr^tTT T O  f«TH 

V *pfrr ?wr <TPft % *PT
wfeit *  1

(\s) f̂ rcTT =5n̂ r tV 
d^ftH % tnz*pft t o p  *r> 
% *t vwi<r 5̂  i t  n r  
gtst *  1

(* )  v* fW  *1# %
^rf ijerai* srfasr mzi 5̂  p i  | 1 
*rer: w  ^  *  qruJ ^nrnr «r^  *t
3HPT »T̂ t viocii ^ I

iWffl W*ft»T VT w(h<Uh 

W :
«ft tht $*«r *pr 5

^to Wo 5THf : 
*ft Vl»(VK :

W

w t ftwn «nft Rvs «rror, u «  
% m<ift>a 3T5*r sw r eve % ^rc % 

^  ifcrr fo rrr *ptt 'thct t t
tW  S>̂ *r f̂ RTT

w m r* #  nf ?r

(V ) ?Ff?f WT#T % 3Tfg*FT %
n t  if firfiro ftwfiwurat «fk  n^ft 

sn^r ift M v  wrS fzn | ;

(fr) t t t o  t o t  v ti  % *n*tf 
qftoqfar fft ftmrM T̂ ft n̂ fr «ff 
Wtt 3*% ***** qf ft*  *  WT TORtf
#m  ; %ftK

(»r) tfFFT «rr*fr»r ftrafafl 
^  w f l N r  #  «ftr w r Jrn% f (  
t ?

fwrr«W* ( « •  «r*  wr« 4 N ff& ): 
(v ) *rtr (fr).<sfcf*r ̂ nfaw^ftrw - 
ftaff ^sr «TRff, tp *t <rant¥i 
tf* *hr w r m f « jk  rw faw w rt 

fcmftrnt «pt t̂ p <hht«t sirter
*  ■*. «V. _ « 1 t . . A .  A  f t -  .ft*<m VCTT w  VT IWVBlTwT

*r fo m  *m  *t»tt 1 1 [ifW  iftfiiw
?, W JW  ITWT w ]

f7=qfopfr *  fafirer w f w f o f f  a rtr  

sremft- *nft $3 fw<r 
ft  itft I  1

(n ) ttrt sr*nrt / ̂ *r «fW
% 3rTT/ft«rfaraT J(M f>T % TO V<faR

faviifaff *rforar f̂ m r̂ fw r
3nw»rr 1 *i«r sr̂ 5r ttsji y<w< 
f??rfV ^  frr  % v t  JRfhn t  1 

faSKirml Vt TOT $  5IH TTJTCT 
tc  wf̂ w M ĉr ft %■ ^ 35*n 1

Limestone in UJP.

17S. Shri D. C. Sh&rnu: Will th«
Minister of Steel, Mines u £  Ftael be 
pleased to state:

(a) whether the quantity and 
quality of the limestone reserves la 
Dehradun-Mussoorie area of Uttar 
Pradesh have been assessed; and

(b) if so, the details thereof?

The Minister of Mine* and Oil (SltH 
K. D. MaUviya): (a) and (b). Ye^ 
Sir. The formation which is estimated 
to contain a quarriable reserve at 
403, 759, 700 tons of limestone upt# 
100 ft. distance along dip occur* t o  
the hills near Sisoli about 8 miles •§ 
the crow flies to the east-nortfa'-eait 
of Debra Dim at the one end and cttM 
in a general north-west direction alone 
8ahasradhara, Jud, Kerwms, Oas 
Orove, Jharipani, Bhatta, Hhthigiieh 
and upto the Cloud Bid m A  ft  
Mfasaoeri* on the other.
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Tbe qualitative distribution of the 
above reserve is as follows:

Quarri&ble re­
serves in tons 
up to too feet 
distance along 

dip

A. Average quality limc-
store in formatu'n 
(Shale* excluded) 
CaO-45-77% “PP*- 
M*0—4'95% “PP*-

B. Limestone with C»0
50 tons 55%

C. Limestone with C>0
above 55%

*54>497»100

142,780,800

6,481,800

The figures of qualitative reserves 
must be regarded as somewhat tenta­
tive as the qualitative zones are 
mainly based on the data obtained at 
the sampling points. Detailed informa­
tion is available in the following 
Geological Survey of India publication, 
copy of which is available in the 
Library of Parliament:

"Bulletins of the Geological Sur­
vey of India Series A-Econo- 
mic Geology—No. 16—-High 
grade limestone deposits, 
Dehra Dun-Mussoorie area, 
Uttar Pradesh.”

r4-l». Cadre tor Jammu and Kasfiwtr

174. Shri Inder J. Malhotra: Will 
(lie Minister of Home Affairs be pleas­
ed to state:

(a) the number of LA.& officers 
tor the Jammu and ic*<hmir State 
utto were recruited by the Union 
Public Service Commission through 
regular competitive examination dur­
ing 1989 so fir; and

(b) tt* number of oflcers in the 
« s n  cadre who were recruited at its 
Initial constttuMen?

the W riter t f  Bone Affairs 
' (Mkri O. B. Pant): (a) NiL

(b) M.

Higher Secondary School Teachers in 
Delhi

175. Shri M. B. Thakore: Will the 
Minister of Edocatien be pleased t r 
state:

(a) what grades are given to Higher 
Secondary School teachers in Delhi; 
and

(b) what is the highest grade and 
on what qualifications is it givenr

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). The 
various existing prescribed grades 
(scales of pay) of teachers in Higher 
Secondary schools (High and Middle 
Departments) in Delhi are as follows:

Category of post

t .  Principal

Scale of pay

Rs.
3JO-2J-500-EB-

30-590.
200-10-250 - 15- 

325-EB-15-400. 
(The posts in 
this scale are in­
tended only for 
those teacher* 
who teach the 
nth daw.

izo-8-aoo-EB-
10-300.

a. Post Graduate tea­
chers of English, 
Mathematics His­
tory, Economics, 
Physics, Chemistry, 
Geography, Agri­
culture, Commerce, 
Classical ft Indian 
languages, and 
Physiology and 
Hygiene.

3. Graduate trained 
teachers of English, 
Mathematics, His­
tory, Economics, 
Physics, Chemistry, 
Gcognptar, Agri­
culture, Commerce, 
Classical & Indian 
language!, Physio­
logy & Hygiene, 
Drawing and Do­
mestic Science De­
monstrators, Phy­
sical Tiaimng In­
structors.

The qualifications prescribed for the 
highest scale of pay, viz, 350-25-506̂  
CB-30-590 which is applicable to the 
Principals, are as follows:

1. Master’s or equivalent Bona 
degree at a recognised University.
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2. Degree or diploma in Education.

3. About 3 years' cxpencnce of
administiauve chaise of an 
Intermediate College, or about
5 years’ expjnewce of ad­
ministrative charge of a High 
school;

Or

About 8 years’ teaching ex­
perience in a recognised High 
School;

Or

About 3 years’ experience of 
educational aministration 
with about 2 yeais' teaching 
experience in High or Higher 
Secondary school or in 
Teachers’ Training Institute;

Or

About 5 years’ teaching ex­
perience in a recognised 
Higher Secondary school or 
at an Institute for training of 
teachers

Aid to Educational Institutions for 
the Deaf and Dumb

176. Shri Warior: Will the Minister 
of Education be pleased to state:

(a) whether the Government have 
any scheme to give aid to the edu- 
oational institutions for the Deaf and 
Dumb in the States;

(b) whether any aid has been given
the current financial year to 

•uch institutions in Kerala State; and

(c) if so, details thereof?

' The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir.

(b) No, Sir.

(•) Don not arise.

Engineering College at Trichw
f  Shri Warior:

157. {  Shri T. B. Vittel Bm:
(_Shri Kodiyan:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleased
to state:

(a) whether Government have re­
ceived any representation from the 
Stale Government of Kerala to ex­
pedite the supply of equipment for the 
Engineering College, Tnchur; and

(b) if so, what steps have been 
taken thereon?

The Deputy Minister of Scientific 
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.

Lignite Deposits in Trlchy
J  Shri N. R. Muniswamy:
^Shri K S. Ranuwamy:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) whether the existence of a dark 
black substance while exploring under­
ground watoi resources for installing 
tube-welN for which boring was made 
in Jayarkondam, an Trichy District, 
Madras State, which was believed to be 
lignite has boen brought to the notice 
of the Government; and

(b) if so, what steps have been taken 
to examine this substance?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) It is reported
by the State Government that a crust 
of lignite was met within a bore hole 
put down for a drinking water well 
at Javnnkondacholapuram at a depth 
of 299 feet from ground level and this 
formation continued for a further 
d^nth of 16 f»’Pt 6 inches, i.e., upto 
315 feet 6 inches.

Cb) The State Government hat 
stated that the Collector of Tiruchi-
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rapalli has been asked to send the 
sample collected from the bore-hole 
to the N eyveli Lignite Corporation 
for analysis. 

Lignite Deposits in Madras 

179. Shri Nagi Reddy: 
{

Shrimati Parvathi Krishnan: 

Shri Warior: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether during gravity and 
magnetic surveys carried out between 
Cauvery river and Palk Strait in the 
South any definite indications of 
Lignite deposit. have come to notice; 
and 

(b) if so, what is the ·extent of the 
area, and percentage of this organic 
material? 

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir. The 
gravity and magnetic surveys carried 
out so far have indicated a number of 
strong 'anomalies' in the form of 
gravity 'lows'. These are to be investi-
gated in f urther detail with closely 
spaced sta tions in order to determine 
the possibility of occurrence of lignite 
deposits in these areas. 

(b) Does not arise. 

Arrears due from Private Toddy Shop 
Contractors 

180 .f Shri Narayanankutty Menon: 
· L Shri Punnoose: 

Will the Minister o:l Home Aftah·s 
be pleased to state: 

(a ) whether an y arrears o:l auction-
ed rentals were due from private 
toddy shop contractors in Kerala 
State during 1954-55, 1955-56 and 
1956-57; 

(b) if so, whether the arrears have 
been paid now; and 

(c) what are the total arrears of 
auctioned rentals due from private 
toddy shop contracts in Kerala till 

The Minister of Home Aftairs (Shri 
G. B. Pant): (a) Yes. The arrears are 
given below: 

1954-55 

1955-56 

(b) No. 

Rs. 

2o46,15 h '54 

34,9 R3 · 12 

49,522.21 

(c) The total arrears of rentals in 
respect of toddy, arrack, opium and 
ganja shops up to the end of 1958-59 
is Rs. 31,53,563·18. The arrears of 
rental of toddy shops from 1954-55 
to 1958-59 is Rs. 7,34,937·04. Informa-
tion i'egarding the arrears of rental in 
respect of toddy shops alone for the 
period prior to 1954-55 is not readily 
available. 

State Transport Workers, Kerala 

181 f Shri Narayanankutty Menon: 
'l_ Shri Punnoose: 

Will the Minister of Home Aftairs 
be pleased to state: 

(a) whether any bonus was paid to 
the State Transport workers in the 
Kerala State for the year 1958-59; 

(b) if so, the quantum paid; and 

(c) the quantum of bonus paid for 
the p r evious years? 

The Minister of Home Affairs (Shrl 
G. B. Pant): (a) Yes. 

(b ) Rs. 6,57,430. 

( c ) Rs. 6,73,561. 

Gifts of Hindi Books 

182. Shri Kumbhar: Will the Minis-
ter of Education b e pleased to state: 

(a) whether there was a proposal in 
the Ministry to collect suitable Hindi 
books from the booksellers and publi-
shers to make gifts to the schools and 
colleges in non-Hindi speaking Statei 
where Hindi is taught as compulsory 
or ootional subject: 
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(b) if so, the names, numbers, and 
cost of the books purchased from each 
lmblisher and bookseller; and

(e) the names, numbers and coat of 
the books given as gift to the States?

The Minister of Education (Dr. 
K. L. Shrimali): (a) Yes, Sir.

(b) and (c). A statement is laid on 
the Table [See Appendix I, annexure 
No. 45].

Peons and Orderlies in Ministries
183. Shri Kmnbhar: Will the Minis­

ter of Home Affairs be pleased to 
state:

(a) the number of peons and order­
lies in the Ministries of the Central 
Government and number of Scheduled 
Castes and Scheduled Tribes among 
them;

(b) whether the reserved quota in 
services for Scheduled Castes and 
Scheduled Tribes has been filled up; 
and

(c) if not, the reasons therefor?
Hie Minister of State la the Minis­

try of Home Affairs (Shri Datar): (a)
There are no posts of Orderlies as a 
separate class in the Ministries of the 
Central Government. A statement 
containing the requisite information so 
far received in respect of peons is laid 
on the Table. [See Appendix I. 
annexure No. 46]. Information has 
yet to be received from three Depart­
ments.

(b) and (c). Although members of 
the Scheduled Castes have secured 
appointments in proportion to the re- 
•trved quota, this has not been possi­
ble in the case of Scheduled Tribes 
who have not been forthcoming in 
sufficient number despite the various 
measures taken by Government in 
this regard.

MsMHtittaB of BefUfees In the 
AmAmmiw

1ML Shri Ghoee: Will the
of I t M  AHfai be pleased

te state:

(a) what is the number of urigteal 
inhabitants, settlers and refugee! lb  
the Andaman Islands;

(b) from which year the refugee* 
are being rehabilitated there;

(c) when the last batch of refugees 
was taken there;

(d) whether there are any schools 
in the Andaman Islands where the 
medium of instruction is Bengali;

(e) if so, how many;
(f) if not, whether Government 

propose to establish such schools; and
(g) if so, when?
The Minister of State In the Minis­

try of Home Affairs (Shri B. N. 
Datar): (a) the present population of 
the Andaman Islands is about 35,009 
consisting of about 1,000 aboriginals, 
about 17,000 old settlers, about 9,000 
new settlers (displaced persons) from 
East Bengal, about 1,000 new settlers 
from other parts of the mainland and 
about 7,000 other persons constituting 
a floating population.

(b) from 1949;
(c) on the 18th June, 1959;
(d) Yes;
(e) there are 33 primary schools 

with Bengali as the medium of ins­
truction;

(f) and (g), do not arise.

8ngar Merchants in Bombay and VJt.
185. Shri Pangarkar: Will the

Minister of Finance be pleased 4» 
state:

(a) whether any enquiry has bees 
made regarding the profits made by 
sugar merchants during 1958-88, 
particularly in Bombay and XJJP., t ir  
purposes of Income-tax; and

(b) if so, the result of the enquby?

D m  jgnlrtor of P ls m i  (Bfed 
Morarji D eni): (a) No Sir.

(b) Does not arise.
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Stabbing of a Prito* Offleer la Delhi
1*6. Shri S. A. Mehdi: Will the 

Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that a police 
officer of Paharganj, Delhi was stab* 
bed by a constable on the 10th Sep­
tember, 1959; and

(b) if so, the details of the incident?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Yes.

(b) At about 7 a.m. on the 10th 
September, 1959, a police Constable 
attempted to enter the residential 
quarter of an Inspector who had re­
turned from night patrol duties a few 
hours previously. The Inspector's 
son tried to dissuade the Constable, 
whereupon the Constable attacked 
him with a knife, and forced his way 
into the Inspector’s room. The Cons­
table then attacked the Inspector with 
the knife inflicting injuries on his 
person. The Constable was over­
powered by some other police officials 
who had rushed to the scene, and a 
case against him has been flled in 
court under Sections 307 and 452
I.P.C.

Foreigners in Bhilai Project

Shri A. K. Gopalan:
Shri Vasudevan Nair:

Will the Minister of Steel, Mines 
and Fael be pleased to state:

(a) the number of foreign technical 
personnel brought to this country for 
the Bhilai Steel Project category-wise;

(b) how long are they going to 
atay category-wise;

(c) whether steps are being taken 
to appoint Indians in their places 
when they leave so that the work at 
the Plant may not suffer;

(d) if the answer to part (c) above 
be in the affirmative, the existing 
number of Indian* under training; 
and

(e) if the number under training is 
not sufficient, the reasons therefor?

The Minister of Steel, Mines and 
Fael (Sardar Swaran Singh): (a)
TJpto the 4th November, 1959, 1162 
Soviet personnel have been brought 
for the Bhilai Steel Project on the 
following salaries;

Per
m̂ nth

Rs.
7 CHef Jingireers 4,500

37 Leading Specialists 2,850

141 Specialists at 2,400

266 Tcohriuans ami Leading 
Foremen 2,200

70 Interpictus at i>950
114 Foremen & A,1iustv.rs 1 800

Oil.cr Techr uiarw 1,500

1162

(b) Of the above, 334 have already 
left for the USSR. The remauung 
828 Soviet experts consisting of 623 
experts for construction side and 205 
specialists for operation are likely to 
return not later than:

1 Cl icf JLngnieer Later part 
of 1961

29 Leading Specialists April,
1961

April,
1961

»I3 Specialists .
198 Techr iaans and Leading

Foremen April,
1961

M Interpreters . Ai gust, 
1961 

J<u iiary, 
1961 

Nt vtnriber 
i960

HH V< rciwn and Adjusters
3 O  h it  T c c h P ’t i r r s

(c) The Soviet experts on the cons*
truction side are brought for specific 
periods and against specific jobs and 
as soon as the work on which they 
are engagad is completed they are 
sent back to their country. There is 
a systematic programme of training 
Indian technicians to take over pro­
gressively from the Soviet technician* 
engaged on operation of the works.
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(d) For the operation of the steel 
plant, 264 Senior Officers, Engineers 
and Graduate Apprentices have been 
trained in the USSR and 60 Graduate 
Apprentices are still undergoing 
training in that country. Arrange­
ments have also been made to train 
some Engineers in India. 61 such 
Engineers are undergoing training in 
various establishments at present

(e) Does not arise.

Buie Education Scheme in Delhi
i-g f  Shri A. K. Gopalan:

' Shri Vasndevan Nair:
Will the Minister of Education be 

pleased to state:

(a) the number of schools in Delhi 
in which basic education system has 
so far been adopted;

(b) whether any extra amount is 
sanctioned by the Central Government 
to each school for buying materials 
like cotton, chart papers, colours, 
leather, carpentry goods etc., and

(c) if so, the amount sanctioned for 
each school?

The Minister of Education (Dr. K. 
L Shrimall): (a) to (c). A statement 
is laid on the Table of the Lok Sabha.

Statem ent

(a) 379 schools under the Delhi 
Municipal Corporation, 20 schools 
under the New Delhi Municipal Com­
mittee, and 1 school under the Can­
tonment Board

(b) and (c) The schools under the 
Delhi Municipal Corporation are sup­
plied raw material and equipment for 
arts and craft which are purchased 
in bulk according to their total re­
quirements. In addition a sum of 
Rs. 10 as monthly contingency is also 
provided to each school.

The New Delhi Municipal Commit­
tee have sanctioned Rs. 500 for each 
section of the class. Rs. 200 have 
been sanctioned by the Cantonment 
Board for the school run by th»m.

Basic Education Week

m  f  Shri A. K. Gopalan:
' "^Shri Vasndevan Nair:

Will the Minister of Edncattm be 
pleased to state:

(a) whether Government have aric- 
ed educational institutions to observe 
“Basic Education Week” from 21st to 
26th January, 1960;

(b) if so, the details of the pro­
gramme that has been suggested;

(c) whether Government are aware 
of the fact that on 26th January 
people find it difficult to get trans­
port on account of “Republic Day" 
Celebrations; and

(d) if so, whether Government have 
considered this difficulty while decid­
ing the dates?

The Minister of Education (Dr. K,
L. Shrimali): (a) State Governments 
have been asked to celebrate the 
“Basic Education Week”.

(b) A statement is laid on the 
Table. [See Appendix I, annexure 
No 47],

(c) The Basic Education Week was 
observed on these days, durmg 1958 
and 1959 also, but no such complaint 
has been received by the Government

(d) Does not arise

Hot-Springs in Trlpnra
190 Shri Bangshi Thaknr: Will the 

Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that a Hot- 
Spring' has been discovered near the 
Ompi-Teliamura Road side in Tri­
pura and the Tripura Territorial 
Council is constructing a 5 mile road 
up to the Hot-Spring; and

(b) if so, the details thereof?
The Minister of Mines and OB 

(Shri K. D. Malaviya): (a) and (b). 
The Geological Survey of India i» 
not aware of any such occurrence.
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The Tripura Administration has re­
ported that the Tripura Territorial 
Council have learnt from the local 
people of Ampi that there exists a 
Hot Spring at village Patharbari at 
the fqot of Barmura Hill and about 
8 miles to the West of Ampi Bazar 
It is not contemplated as yet to 
construct any road from Ampi-Telia- 
mura road to the Hot Spring

Tribal Welfare

181. Shri O n: Will the Minister of 
Home Affain be pleased to state the 
number of Life Members enrolled on 
all India basis and regional basis so 
far by the Bharatiya Adimjati Sevak 
Sangh for doing Tribal Welfare work?

The Minister of State in the Minis­
try of Home Affain (Shri Datar): 
The number of Life Members en­
rolled by the Bharatiya Adimjati 
Sevak Sangh on all India basis is 16 
No Life Members have been en­
rolled by them on a regional basis

Suicides in 1959

198. Shri N. R. Muniswamy: Will
the Minister of Home Affairs be 
pleased to state

(a) thr number of deaths due to 
suicide in the country which took 
place in 1959 so far, and

(b) the causes thereof7

The Minister of Home Affain (Shri
O. B. Pant): (a) and (b) The re­
quisite information is being collected 
and will be furnished as soon as it 
is received

Political Sufferers in Delhi
*193. Shri Ramam: Will the Minis­

ter of Home Affairs be pleased to 
state:

(a) whether it is a fact that poli­
tical sufferers in Delhi have been 

. given small loans for petty trades 
and business during the first six 
months of 1959-60;

(b) if so, the number of appli­
cations received;

(c) the number of persons to 
whom loans were given; and

(d) the amount so given?
The Minister of Home Affain

(Shri Q. B. Pant) : (a) Yes

(b) Seventeen
(c) Five
(d) Rs 2,9001-

A further amount of Rs 14,400 
was disbursed to 18 political suf­
ferers as small loans during Octo­
ber, 1959

Lalit Kala Akademl In Kerala
194. Shri Kodiyan: Will the Minis­

ter of Scientific Research and Cul­
tural Affain be pleased to state

(a) whether the Kerala State Gov­
ernment have any proposal to set up 
a Lalit Kala Akademi for the State; 
and

(b) if so, when is it expected to be 
constituted7

The Deputy Minister of Scientific 
Research and Cultural Affain (Dr.
M. M. Das): (a) and (b) The ques­
tion of setting up a Lalit Kala Aka­
demi is under the consideration of 
the Kerala Government

National Peace
195. Shri S. A. Mehdl: Will the

Minister of Home Affairs be pleased 
to state

(a) whether it is a fact that the 
US Tanker “National Peace.” which 
ran aground m the Arabian Sea m 
the Kiltan Island in the Laccadives 
was looted, and

(b) if so, the action taken to pro­
tect the property of the Tanker and 
the assistance given7

The Minister of Home Affain 
(Shri G. B. Pant): (a) A report was 
received that the US Tanker 
“National Peace” which ran aground
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in the Arabian Sea in the Kiltan 
Island in the Laccadives was looted, 
and

(b) A  police party was sent to Kil­
tan Island to investigate the matter 
and protect the property of the 
Tanker.

Incidence of Crime la Delhi
1M /  Shri Radha Raman:
lw  \  Shri D. C. Sharma:
Will the Minister of Home Affairs 

be pleased to state:

(a) whether assessment of inci­
dence of crimes in Delhi has revealed 
that it is on the increase;

(b) whether any remedial mea­
sures to keep it to the minimum have 
been taken;

(c) if so, their nature; and
(d) whether a statement showing 

minor and major (total) crimes in 
Delhi for the past three years will 
be laid on the Table?

The Minister of Home Affairs 
(Shri O. B. Pant): (a) During 1959, 
crime figures in Delhi are showing
• downward trend as compared to the 
previous year.

(b) and (c). Appropriate mea­
sures are being taken to reduce crime 
to the extent possible. These include 
continued vigilance, organisation of 
police flying squads and the estab­
lishment of new police stations and 
police posts.

(d) A  statement is laid on the 
Table of the House. (See Appendix
I, annexure No. 48], The increase m 
the total figure of crime during 
1987 and 1958 > c’ue largely to better 
reporting facilities and an increase 
in population.
All India Council for Elementary 

£ location
197. Shri D. C. Sharma: Will the 

Minister of Education be pleased to 
state:

(a) whether a meeting of the All

India Council for Elementary H a - 
‘iation was held recently la New 
belhi; and

(b) if so, what were the conduaiaas 
Arrived at at that meeting?

The Minister o f Education (Or 
L. Shrimali): (a) Yes. Sir. ^

(b) The minutes of the meeting 
Vill be laid on the Table of the 
House, as soon as finalized.

School Hostels la Punjab

198. Shri Daljlt Singh: Will the 
Minister of Education be pleased to 
state:

(a ) whether any amount as loan 
has been sanctioned by the Central 
Government for the construction of 
School hostels in Punjab State during 
1958-59; and

(b) if so. the amount sanctioned to 
4ach of the institutions?

The Minister of Edacatloa (Dr. 
K. L. Shrimali): (a) No, Sir.

(b) Does not arise.

Ad hoc Committees aader the 
Ministry of Defeace

199. Shri Daljlt Singh: Will the
Minister of Defence be pleased to 
ttate the names of Ad hoc Commit* 
tees which worked under the Minis* 
try of Defence during the period from 
1st January, 1959 to 1st November, 
1959?

The Deputy Minister of Defease 
(Shri Raghuramaiah): The names of
the Ad Hoe Committees are:—

(i) Committee to inquire into the 
purchase of certain Air Force 
ammunition from Europe in 198S 
and matters associated with it; and

(ii) Committee to inquire into 
the cause of the outbreak of fire at 
an Air Force Establishment on the 
night of 29th|30th October, 1959, 
and to assess the loss caused by ft
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Besides the above Committees, ano­
ther Committee was set up during 
the period in question, but it would 
not be in the public interest to fur­
nish information about that Com­
mittee

IBmaehal Pradeth Administration
MO. Shri Daljit Singh: Will the

Minister of Home Affairs be pleased 
to state

(a) the total number of Secretaries, 
Assistant Secretaries, UDCs and 
LDCs under the Himachal Pradesh 
Administration (category-wise), and

(b) the number belonging to
Scheduled Castes among them (cate­
gory-wise)’

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):

(a) Secretaries 4
Under Secretaries
(Assistant Secretaries have 

now been designated as 
Under Secretaries) 5

Upper Division Clerks
(Designated as Senior 

Clerks) 162
Lower Division Clerks
(Designated as Junior 

Clerks) 1607

(b) 1 Secretaries N il
2 Undersecretaries Mil
3 Uppir Division Clerks 3
4 Liwer Division Clerks 100

Allotment of Coal to Ponjab
201. Shri Daljit Singh: Will the 

Minister of Steel, Mines and Fuel be 
pleased to state

(a) the total quantity of coal 
allotted to Punjab State during 1959 
under different categories, and

(b) the actual quantity supplied 
so far under each category during 
the same period?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
and (b) A statement (I) showing

the total allocation of coal for 1959 
and despatches of coal during the 
period January, 1959 to August 1959 
for various industries m Punjab con­
trolled by the State Government is 
laid on the Table (See Appendix 1 
annexure No 49) Another statement
(II) showing despatches during Jan­
uary, 1959 to August, 1959 to indus­
tries situated in Punjab State but 
sponsored by central recommending 
authorities is also laid on the Table 
(See Appendix I, annexure No 49).

Canal system in Kerala

fShri V. P Nayar:
203.  ̂ Shri Kodiyan:

I'Shrl Narayanankutty Menon:

Will the Minister of Home Affairs 
be pleased to state

(a) whether it is a fact that the 
canal system from Trivandrum to 
Quilon has become filled up with the 
result that movement of country 
craft has become very difficult or 
even impossible in the cases of larger 
boats, and

(b) what is the present condition 
of “Nadayana Thodu” and “Quilon 
Thodu"’

The Minister of Home Affairs 
(Shri G. B Pant): (a) No

(b) Normally country boats up to 
15-ton capacity are able to navigate 
through the Quilon-Tnvandrum 
Canal There is no obstruction to 
such traffic either m the Nadayana 
or Quilon Thodu

Moral Education In Schools

204. Shri Hem Raj: Will the Minis­
ter of Education be pleased to refer 
to the reply given to Starred Question 
No 2203 dated the 4th May, 1959 and 
state

(a) whether the Committee to 
work out a scheme for the intro­
duction of moral education in schools 
has since been set up;

251 (Ai) LSD—-4.
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(b) If so, its personnel; and
(e) the terms of reference?
The Minister of Education (Dr. 

K. li. Shrimall): (a) Yes, Sir.
<b) and (c). A  statement is given 

below:—

S tatem ent

(b) The personnel of the Com* 
mittee on religious and moral edu­
cation is as under:—

1 Shri Sn Prakasha, Governor of 
Bombay (Chairman)

2 Shri G C Chatterji, Chair-
inui; ox* J&eniukiy' JWi1
cation, Rajasthan, 23, Rambagh 
Road, Jaipur

S. Shri A A A  Fyzee, Vice- 
Chancellor, Jammu & Kashmir 
University, Srinagar

4 Shri P N Kirpal, Joint Secre­
tary, Ministry of Education. (Mem­
ber Secretary)
(c) The terms of reference of the 

Committee are.
(1) To examine the desirability 

and feasibility of making specific 
provision for the teaching of moral 
and spiritual values in educational 
Institutions,

(2) If it is found desirable and 
feasible to make such provision*
(a) to define broadly the content 
of instruction at vanous stages of 
education; and (b) to consider its 
place in the normal curriculum

1959 Correction of Answer 576 
to imstarred querttc* 

*he MUdster of State in the M afe- 
^  of Bome Affain (Shri B. It. 
^■W ): (a) and (b):

GrWe No. of candidates 
who have 

accepted ofifen
No. which still 

remains to 
be offend 
•pptts.

I. Nil Nil
II 3 1

III 6 3
IV 8 16
V 20 14

VI S* «
VII 43 xo
L°Ver 2

Tota! 113 56

aft vo  Ho stra ta : WT

*
^  arcTH f«TT JRPF

5RT *RT 5FT %

SRrrftRT fa* TO t  ’

(«To VTo tffo
* wft srerftrcr

fa n  1 1

Industrial Management Pool

M5. Shri I. B. Blst: Will the Minis­
ter of Borne Affain be pleased to 
■tate:

(a) the number of candidates who 
have accepted often in each grade in 
the Industrial Management Pool, and

(b) the number which still remains 
to 'be  offered appointments in each 
gradet

CORRECTION OF ANSWER TO UN­
STARRED QUESTION NO. 1580

tae Minister of Education (Dr. 
Kl L. Shrimall): In part (a) of the 
re^ly to Unstarred Question No. 1580 
a“ ed by Shri M V. Krishna Rao in 

Lok Sabha on 27-8-1959 I had 
8̂ ted that the financial assistance 
■“ toted to Educational Institutions in 
"®dhra Pradesh during 1959-60 so 
tu  was Rs. 46,43,572.
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The actual position is that the 
financial assistance allotted till then 
was Rs. tfl.4S.87S.

n  ̂ i hrs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform the 
House of the sad demise of Shri 
Vlshambhar Dayal Tripathi who 
passed away at lids residence In New 
Delhi this morning, at the age of 60.

Shri Tripathi was a sitting Mem­
ber of this House from the Unnao 
constituency of Uttar Pradesh. He was 
also a Member of the Constituent 
Assembly and the First Lok Sabha.

We deeply mourn the loss of this 
friend and I am sure the House will

join me in conveying our condolences 
to the bereaved family.

The House may stapd ig silence for 
a minute to express its sorrow.

(The Members then stood in silence 
for a minute)

Mr. Speaker: As a mark of respect 
to the departed soul it Is customary 
to adjourn the House for the rest of 
the day.

The House stands adjourned to 
meet again at 11 A.M. tomorrow.
12*04 hrs.

T7ie Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
November 19, 1950/Kartika 28, 1881 
(Safe a).
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ORAL ANSWERS TO QUES­
TIONS . . . .  477—514

S.Q. Ssbject Columxi
Ho.
77. Delhi Transport Under­

taking . 477—79
78. Unauthorised export of

ancient statues . 479— 84
79. Iron ore for Rourkela

Steel Plant. . 484—86
80. Bifurcation of Bombay

State . 486—89
81. Central Pay Commis­

sion . . . .  490—93
8a. Alloy and Tool Steel

Plant . 493— 96
S3. Eiectrofytic M tngtaete

Dioxide . 496
84. Small blast furnaces . 497—501
85. Devanagari Script Re­

forms 501— 03
86. Boot plant at Harness 

and Saddlery Factory,
Kanpur $03-04

87. Failures in Secondary
Public Examinations . 504—08

88. Welfare of Government
Employees' Families . 508—xo

89. Delhi Teachers’ Associa­
tion . 510— 12

90. Decline in the value of
Indian Currency . 5x2— 14

WRITTEN ANSWERS TO 
QUESTIONS . . 514-^76

5.Q.
No.

91. Recommendations of the
Election Commission 5x4-15

92. Nunmati (Gauhati) Re­
finery . . .  5x5

93. Central Indian Medicinal
Plants Organisation 516

94. Democratic reforms in
the Andamans 516

95. Foreign experts in
coaching cricket. 516-17

96. Compassionate Gratuity
Fund 517-18

97. Neyveli Lignite Pro*
Ject. . . .  518

98. Nitric acid plant at
Rourkela 5*9

99. Calcium carbide 519-20
loo. Expert Committee on

consumption of steel 320
xox. Protected monuments 520-21

Wr itte n  a n sw e r s  t o
QUESTIONS—contd.

S.Q. Subject
No.
102. Indian School of Mines 

and Applied Geology, 
Dhanbad

103. Tagore Centenary Cele­
brations

104. Manufacture of one- 
ton trucks

105. Chinese in India
xo6. Headquarters of Hindus­

tan Steel Limited 
107. Clash between Assam 

Riflemen and Manipur 
Police

to8. Grants to Educational 
Institutions 

X09. Wind Power in Hilly 
Districts of U.P. 

no. Cheap Radio Sets 
m . All India Services Com­

petitive Examinations 
i i2. Premium rates of Life 

Insurance Corporation . 
*13. Expansion of Artificial 

Limb Centre, Poona 
114. Education of the Handi­

capped
*15. Facilities for Backward 

Classes Students in 
Delhi University 

*16. Kerala Jenmilaram Pay­
ment (Abolition) bill,
I957- 

*17. Theatres
*18. Electric crematorium in 

Delhi
*19. Delhi State Central Co­

operative Stores 
120. Indian Oil Company 

Ltd.
*21. Capital punishment

U.S.Q.
No.

*30.

*31-
*3*.
133.

134.

Lapsing
Licences

of Import

Polytechnics in Bombay 
Excavations in Be mbay . 
Protected monuments of 
Aurangabad
Primary and Secondary 
SchoolTeachers, Bom­
bay . . .

s*>

Colvmmi

521-03

533-23

5*3 
533-24 -

5*4

524-25 

5*5

525-a6 
536

536-37

537-38

538

538-39

539

539
530

530-31 

53*

531-3* 
53*

53»-33
533-34

534

534-35

535 T
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w r itte n  a n sw e r s  t o
QUESTIONS—contd. 

U S .Q . S u b je c t ' C olu m n s

No.
135. Teaehen of affiliated 

colleges in Bombay S35
136. Arrest of Pakistani 

courier* 535-36
137. Leakage in units cons­

tructed by M.E.S. 536
138. Sale of timber 536-37
139. State Bank of India 

Branches in till ar 537
140. Branches of State Bank 

of India in Jammu and 
Kashmir 537

14X. Illegal mint in Delhi 538
14a. Medicinal herbs 538
Z43. Tobacco cultivation in 

Punjab, 539
144. Contract system in 

M.E.S. 539
143. Expenditure Tax 54®
146. Foreign tour by Govern­

ment Officials 540
147. Wealth Tax collections 540
148. Teachers in Orissa 54*
149. Exploitation of iron 

ore in Orissa 541- 4*
150. Protected monuments 

in Onssa 54 -̂43
151. Playgrounds in Orissa 

Educational Institutions 543
xja. Scholarships for studies 

abroad 543
153. Labour and Social Ser­

vice Camps S44
154. Taxes in Ontta State 544
155. International Finance 

Corporation 544-45
156. Orissa Mining Cor­

poration 545
157. 1961 Census 545-4®
138. Reform m system of 

examination 54M7
X39. Minerals in Mohinder- 

garh . . . 547
160, Service Co-operatives 

in Cantonment • 547-4*
x6x. Coat of production of 

steel 54*
16a. Central Pool of Engi­

neering Specialists 54*
163. Army Housing Project . 54*̂ 49
164. Children's Museum* 

New Delhi 549
X65. Wells in Oriisa State 549-50
am <A1) LSD—&

WBHTEN ANSWERS TO 
QUESTIONS—contd.

UJSjQ. Subject Columni
No.

x66. Buddha panairvana 
Jayanti Manorial in
Delhi 550

167. Late Duty Allowances to
(jcverumei 1 in.pli.yeev 551

16b. PLougiapli cl vcieis, 552
169. LKClMfcl UPCIM-MCI 552-53
170. Oil Suivey in Huuadal -

l-iaueil* 553-54
171. Exploiauon of sulphur

in Himachal Prauesh 554-55
172. Report of Sanskrit

Ctnunission 555-56
173. Limestone in U.P. 556*57
*74- I.A.S. cadre for Janunu

and Kashmir 557
17 5- Higher Secondary School

Teachers in Delhi 55*-59
176. Aid to Educational 

Institutions lor the Leaf
and Dumb 559

177. Engineering College at
Inchur 56o

278. Lignite deposits in
Inchy 560-61

179. Lignite Deposits in
Madras 56X

180. Arrears due from 
private toddy shop
contractors 561-O

181. State Transport Wor­
kers, Kerala 56a

182. Gifts of Hindi Book* 562-63

183. Peons and Orderlies in
Ministries S63

184. Rehabilitation of regugeei
in theAndamans . 563-64

X8s. Sugar merchants in
Bombay aauU.K 564

186. Stabbing of a Police
Officer in Delhi 565

187. Foreigners in Bhilai
Project 565—67

188. Basic Education Schemes
in Delhi 567

189. Basic Education Week . 568
190. Hot-SpringsinTnpura . 568-69
191. Tribal Welftre 569
192. Suicides in 1959 569
I » . Political sufferers in

Delhi 569-70
i94- JLalit Kala Akademi in

Koala 570
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tion 571-7*
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Punjab . . .  J7»

19$. Ad hoe Committee* under
the Ministry of Defence 37»-73

ad)o. Himachal Pradcih Ad*
ministration 373
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W&Q. Sub$*«*J COUMMK
Wo.
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Punjab . . .. 391-74
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904. Moral Education in

School* 374-7*
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Pool . . .  flirty
206. National Book Triiit . ff i
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